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COUNCIL OF STATE.
Thursday, 22nd September, 1938.

The Council met in the Council Chamber at Viceregal Lodge at Eleven
of the Clock, the Honourable the President in the Chair.
[ ]

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE
TABLE.

SECRETARY or thHE COUNCIL: S8ir, in pursuance of rule 25 of the
Indian Legislative Rules, I lay on the table copies of the following Bills which
were passed by the Legislative Assembly at its meeting held on the 20th
September, 1938, namely :—

A Bill to amend the law relating to the prevention of cruelty to
animals.

A Bill to regulate the admission of children to certain industrial
employments.

A Bill to declare that certain defences shall not be raised in suits for
damages in British India in respect of injuries sustained by
workmen.

A Bill further to amend the Indian Aircraft Aot, 1934.

A Bill further to amend the Indian Tea Cess Act, 1903, for a certain
purpose.

Tre HoNoUrABLE THE PRESIDENT : I have already waived the Rules
of Businees ; so we shall now proceed with the consideration of the Bills.

PREVENTION OF CRUELTY TO ANIMALS (AMENDMENT) BILL.

Tre HoNouraBLE MR. J. A. THORNE (Home Secretary) : 8ir, I move *

* That the Bill to amend the law relating to the pnnmlon of oruelty to animals, as passed
the Legislative Assembly, be taken' into -consideration 7

8ir, the Prevention of Cruelty to Animals Act was passed in 1890, nearly
B0 years ago, and in the interval between then and now the only a.mendment‘
made to it by the Central Legislature was in 1917 when various additions,

(347)
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various additional provisions, were made, the object of which was to penalize
a particular form of cruelty practised on goats. No one therefore can accuse
the Legislature of undue haste ih proceeding to a revision of the law. For
the latter part of that period the power of legislation has been with the Pro-
vincial Legislatures, but the Central Legislature hds recovered it lately through
the inclusion of this subject in the Concurrent List of the Government of India
Act, 1935. The only Provincial Legislatures which have amended the Act
or which have passed legislation amplifying it for their own purposes have been
Bengal and Bombay. Tribute is due to them for their action and our Bill
owes a good deal to the provisions which they have introduced from time to
time in their own provinces. I should like, Sir, also to pay a tribute to the
organizations and associations which have been interested in the reform of the
law, in particular to the All-India Society for the Prevention of Cruelty to.
Animals, a Society which has made a very close study of the subject and of
conditions prevailing all over India and which has maintained in recent years
a persistent advocacy of the need of legislation. I do not wish to omit other
organizations which have maintained especially of recent years equal persis-
tence and pressure on Government and on public opinion, but they for the miost
part cover only a part of the field, whereas the Society which I have mentioned
covers the whole field and the whole of India.

~ Well, Sir, I will not detain the House with a long exposition of the terms
of the Bill. The Home Member gave an undertaking in the other place in April
last that, if circulation of the Bill was agreed to, every effort would be
toade to complete the enactment of the Bill in this session at Simla. Circula-
tion was accordingly agreed to. We have behind -u8 the almost unanimous
support of the Provincial Governments, whose support is of very great impor-
tance since over the greater part of India the carrying out of the provisions of
the Bill will depend on them. The Bill, if Honourable Members will compare
it with the existing Act, is I think fairly clear in its terms. I will only mention
the provisions anid effeots of the Bill which appear to me to be most important.
First, in section 3 of the present Act we have the phrase:

* If any person in any street or in any other place, whether open or closed, to whigh the
public have access, or within sight of any person in any street or in any such other place ™

does certain acts of cruelty. Well, that was. an unduly restrictive provision.
and the effect of the Bill is to delete that. Again, in section 3 of the Act you
will find that clause (c) penalizes anyone who offers, exposes, or has in his
possession for sale any live animal. The effect of our Bill is. to omit that res-
triction for sale and thereby considerably to widen the basis of the enactment.
Then, Bir, clauses ¢ and 5 of our Bill penalizd hot only persons who do therastlves
actively practise. cruelty on animalg but also persons who, permit such
cruelty to be practised. That, the House will agree, is a very important pro-
vision. Then again, Sir, as regards the form of cruelty known asph007pa the
pelislty has béen considerably incresséd. That is a reform which hag been
preéssd upoh us as essential fo obtain an early cessation of this shocking prac-
tice. Then, 8i¥, T invite attention to the new section 6C which is contained i
clause 7. The effect of that is to penalize baiting or inciting animals to fight—
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a very important provision of law. Then, Sir, in clause 9 it %ill be sesh that we
have provided machinery which should greatly facilitate the prevention of the
offence of phooka. The next clause to which I would invite the attention of
the House is clause 12 which amends section 12. The effect of the mention
of section 4 in clause 12 is that the offence of phooka is brought into foroe
throughout India without a specific notification by a Provincial Government
under section 1 of the Act. There is another effect of this clause 12 which
needs to be explained. Section 11 of the Act says that

** Nothing in this Act shall render it an offence to kill any animalin s manner required
by the religion or religious rites and usages of any raoce, sect, tribe or class "

and the combined effect of section 12 and section 1 oPthe Act is this: since
section 11 is mentioned in section 12, section 11 applies wherever any part qf
the Act applies. Coming from Madras, I take a particular interest in this
clatise because for years the Madras Society for the Prevention of Cruelty to
Animals has described cruelties practised by ignorant people in the name of
religion and has agitated for the reform of the law on this matter: and the
effect of the omission from section 12 of mention of section 11, although it
does not immediately leap to the eye, is this —that any province which wishes
to keep in force section 11 will hereafter have to make a specific notification to
that effect. It does not prevent a Provincial Government from retaining sec-
tion 11 of the Act in force if it so wishes, but that exemption of offences com-
mitted under the cloak of religion will not apply unless a Provincial Govern-
ment specifically notifies that section of the Act under section 1.

The only other provision that I need mention, 8ir, 13 clause 15 whi¢h fills
a gap in the present Act by giving power to Provincial Goveraments to maké
rules, specifically mentioning those matters on which experience has shown that
rules are particularly necessary.

Sir, I move.

Tre HonouraBLe THE PRESIDENT : Mr. Thorne, you said that the
Honourable the Home Member gave an undertaking last session in the othet
House to see that this Bill was passed through this session but, in view of the
two amendments which Government have, that undertaking cannot now be

accomplished?

Tue HonouraBLE MR. J. A. THORNE : I stand corrected, Sir. If we
do all that is without our power, I think that undertaking will be sufficiently

honoured.

: Tur HovourasLe Sir DAVID DEVADOSS (Nominated : Non-Official) :
8ir, I heartily support this Bill. I have only two observations to make. One
is, T am told that in Bombay there is a practice by which milch cows are ren-
dered sterile in order to prolong the period of lactation and when they become
dry they are sold to the butcher. This leads to the destruction of valuable milch
cows and thereby the country will suffer.: I would sk the ‘Government, Siz,
to inquire into the matter and sec whether the provisions of this Bill cannet be
extended to cover that prtisties. ' o o
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The second point that I wish to urge is that in Madras there are pack
]I:Ollies. hill ponies and draught bulls. When the S. P. C. A. man goes and gots
old of one of these animals and takes it to the veterinary hospital, what is
done is that the animal is taken in and kept there for a long time and the charges
of feeding and-other charges sometimes amount to more than the value of the
animal. The pack horses, for instance, or the hill horses do not cost more than
Rs. 40 or Rs. 50. Well, the owner has no voice in the matter of stopping the
so-called treatment, because he cannot take away the animal if the doctor thinks
that it has got some disease and he has no voice in the matter of stopping the
accumulation of chargeg, and the result is that whenever an animal is caught
like that he leaves the animal and goes away. I am talking of the majority
of cases: in a fow cases it may be all right, but what I say is that when the
rules are framed there should be some protection against the veterinary officer
keeping the animal there for a long time and saying you will have to pay Rs. 100
or any large amount. Therefore, what I request is that the Government may
be pleased to frame the rules in such a way as to allow the owner a voice in the
matter of keeping the animals and if the charges are very heavy the Government
ought to bear them and not that the man should be made to lose the animal
as well as pay the extra charge.

With these observations, Sir, I support the Bill.

*Tre HoNouraBLE Rar Banapur Sri NARAIN MAHTHA (Bihar:
Non-Muhammadan) : Mr. President, I rise to support the Bill that has just
been moved. I should like to take this opportunity of congratulating Govern-
ment on having brought forward this very humane measure. Apart from its

ing in consonance with Indian religions and culture, I am quite prepared to
call it a highly Christian Bill. To the famous Christian injunction “ Treat
thy neighbour as thyself ” this Bill secms to add “ and every living being is
thy neighbour ” and, Sir, I feel that, if the cow has been given special atten-
tion in this Bill, it is perhaps because she is so motherly and because she is the
giver of plenty. I do not wish to go into the details of the Bill.

8ir, T support the Bill.

Tue HoNouraBLe Mr G. 8. MOTILAL (Bombay : Non-Muhammadan):
8ir, I have much pleasure in supporting this Bill. Public opinion has for some
time asked for & measure of this type. I am glad that Government has brought
this measure in response to public opinion. Sir, in order to make this measure
effective it will now be necessary for the public and leaders of public opinion
to take steps to bring the offenders to book so that this law may fulfil its purpose.
I am suré the public which has agitated and the Societies for the Prevention
of Cruelty to Animals will be more active and see that the evils which this Bill
is intended to penalize disappear.

8ir, there is one provision in this Bill to which I must refer. I think it is
section 7(2) which provides that, if a magistrate is satisfied on the report of the

" *Not corrected by the Honourable Member.
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veterinary surgeon that an animal cannot be removed without cruelty, it should
be destroyed. Iam referring to section 7 (2), the first few lines, on top of
page 3, wherein it occurs—

“ or such other Veterimary Officer as may be authorized in this behalf by rules made under
section 15 oertifies that it is inourable or cannot be removed without cruelty, that it shall be
Something like this was contemplated to be provided in a measure which was
introduced some years ago in Bombay. I remember I was the spokesman of
a deputation which waited upon the then Governor of the province and the
question was discussed at some length. On this matter I know Europeans and
Indians do not take the same view. I do not say that Europeans are unkind,
they are also very kind to animals. I know this from my own experience.
But then their view differs. They would like to kill ap animal whenever they
think tbat it is suffering from an incurable disease, whereas Indians would not
like to do so. It is just a matter of looking at things in different ways.

Tue HonNouraBLE THE PRESIDENT: Indians would like to see the

animal suffering pain continuously ?

THE HoNOURABLE Mr. G. 8. MOTILAL : It may be suffering pain, but to
kill the animal is more unkind not to say cruel. If this line of argument is
carried further, you may as well say that if any relative of ours is suffering from
pain, he may be killed. That is an argument which does not appeal to us.
It may be right, it may be wrong. It is a matter of opinion. But there is a very
large section of the public which genuinely holds this view. The provision
is too wide and if it is applied literally, I am afraid the beneficial effect of this
measure will be diminished, and instead of carrying the public with them and
getting their appreciation and gratitude, the Government will incur odium and
censure. I am sure Government do not desire to be unnecessarily harsh upon
the people or their sentiments and I hope Government will bear this in mind and
in framing the rules or when the Bill goes to the other House if they can in some
way, improve it, they will do so.

With these remarks, Sir, I support this Bill.

*Tae HoNouraBLE Mr. HOSSAIN IMAM (Bihar and Orissa: Muham-
madan) : Mr President, the Bill which the Honourable Mr. Thorne has moved
is one of those rare measures which it is the privilege of Government to bring
forward without any political motive but for a purely humanitarian purpose,
and as such there can be no opposition to the general principles of the Bill.
An objection has been taken to the provisions of section 7 (2). I think the
greatest justification for this provision is the action of Mahatma Gandhi himself
who on a very memorable occasion ordered the destruction of a calf in his
Ashram. If any further justification is required, we find it in the action of
the British Parliament. The British Parliament has very recently passed a
Bill whereby under certain conditions human beings, if they are suffering
pain, can be subjected to a painless death. (4An Honourable Member: *1Is
itso? ” Another Honourable Member: “ When was it ¢ ) It has been

" #Not: corrected by the Honourable Member.
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introduced in Parliamant. I do not know whether it has been passed or
not. (Another Honourable Member : ““Is it a Statute ? Wasit passed ?”)
I do not say any thing about its being passed. It has was introduced in Par-
liament. :

Toe HonourasLe THE PRESIDENT :  You are quite correct in a way.
Some years ago there was an agitation in England among doctors that in case
of incurable disease or suffering, the person so suffering may be quietly put to
death, but there was no Act passed.

Tae HonouraBLe Mr. HOSSAIN IMAM: A Bill was introduced on
these lines.  (Another Honourable Member : “ 1 do not think so ) 1 shall
look it up (Ancther Honourable Member :  ““ In Germany they may have
done s0”.) People are moving towards this position. It does not matter
whether it has been done in England or in Germany. The idea of pain and
suffering is more obnoxious to the present world than it was to the past because
the thought was that we were expiating for our sins by suffering in this world.
That idea is being replaced now. Secondly, Sir, as the Honourable Sir David
Devadoss pointed out a certain practice, I have also heard of another practice
whereby live animals are operated upon for taking out their young in order that
their skin may be used. 1t fetches a very high price. I have heard that on
goats they perform an operation whereby immense suffering is inflicted on the
animal. If Government find that there exists such a practice, 1 hope that
they will bring forward a measure to eradicate that evil as well.

With these words, Sir, 1 support the Motion.

Tare HonourABLE MR. J. A. THORNE : Sir, T have nothing of substanos
to put before the House at this stage. So far as the remarks made here relate
to the application of the measure which is before the House, they are addressed
of course to the Governments which will be concerned with the working of the
Act, that is to say, the Governors’ provinces and the Chief Commissioners’
provinces, and I have no doubt at all that due weight will be given by those
Administrations to the views expressed here. As regards what was said about
the provisions, obnoxious to some sections of the community, about putting
an animal to death if that appeared to be the only way of putting it out of its
misery, I might mention that it will be, as I read the Bill, entirely within the
competence of a Provincial Government to apply or not that part of the Bill
—except perhaps in the case of an animal which might have been reduced to
that condition by the practice of phooka.

Sir, I move.
Tue HovouraBLE THE PRESIDENT : Motion moved :

“ Phat the Bill to amend the law relating to the prevention of cruelty to animals, as psssed
by the Legislative Assembly, be taken into consideration.”

Question put and Motion adopted.
Clauses 2 to 12 were added to the Bill,
Tae HonouraBLg THE PRESIDENT : Clause 13.
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Tae HonouraBLE Mr. SHAVAX A. LAL (Nominated Official): Sir,

I move :

“ That in clause 13 of the Bill for item (k) of sub-section (2) of the proposed section 156 tho
t followmg be substituted, namely :—

‘ (k) prescribing the manner in which cattle may be impounded in any place appointed
for the purposes, so as to secure the provision of adequate space, food and
water ’.”’

Sir, this is a purely drafting amendment. This amendment was inserted in
gection 15 at the instance of a non-official Member in the other House and
slthough Government accepted the substance of this amendment, they did so
on the clear understanding that the drafting stood in need of some improve-
ment, and this improvement is sought to be attained by my amendment.

Sir, I move.

Question put and Motion adopted.

Clause 13, as amended, was added to the Bill.

i Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.
TrE HoxourasLE MR. J. A. THORNE : Sir, I move :

* That the Blll as passed by the Legislative Assembly, and as amended by the Council of
Stete, be passed.” .

The Motion was adopted.

\ EMPLOYMENT OF CHILDREN BILL.

Tar HonourasLe Mr. M. S. A. HYDARI (Labour Secretary): Sir,
I beg to move : :

“ That the Bill to regulate the admission of children to certam industrial employments,
a8 passed by the Logislative Agsembly, be taken into consideration.”

I need not take up the time of the House by saying very much on this
Bill. The Statement of Objects and Reasons carries it: own conviction and
a simple procedure has been laid down to give effect to the provisions of the
Bill.

The Motion was adopted.
Clauses 2, 3 and 4 were added to the Bill.
Tae HonouraBLE THE PRESIDENT : Clause 5.

THE HonoUuraBLE Mr. SHAVAX A. LAL (Nominated Official): 8ir, I
move :

“ That in sub-clause (2) of clause 5 of the Bill the words * or fourteenth’ and the words
‘a8 the gase may he’ be deleted.”

This amendment is consequential upon the amendment made in the other
House in sub-clause (2) of clause 3 where the age limit was increased from 14
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to 15 but the consequential amendment in sub-clause (2) of clause 5 was not
made in that House. This amendment is designed to do that.

Question put and Motion adopted.

Clause 5, as amended, was added to the Bill,

Clauses 6, 7 and 8 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Tre HoNoURABLE Mr. M. 8. A. HYDARI : S8ir, I move:

* That the Bill, as passed by the Legislative Assembly, and as amended the Couneil of
- State, be passed. 7 b by

- The Motion was sdopted.

EMPLOYERS’ LIABILITY BILL.

Tee HoNourasLe Mr. M. 8. A, HYDARI (Labour Secretary): Sir,
Tmove:

* That the Bill to declare that certain defences shall not be raised in suite for damages in
British India in respect of inj urlu sustained by workmen, as passed by the Lregialative Assembly
be taken into consideration.”

Sir, the object of this Bill is to avmd the application of a doctrine derived
from the Common Law of England. This doctrine was evolved by Judges.
It is said that one learned Judge planted it, another learned Judge watered
it and the devil gave it increase! Sir, we are on the side of the angels and we
want to do away with the application of this doctrine in India. I would
like to explain that the Bill does not give the workman any privileges because
he is a workman. It merely restores to him the same rights as are enjoyed
by the ordinary citizen which under the doctrine of common employment
are denied him.

Sir, I move:

The Motion was adopted.

Clause 2 was added to the Bill.

Clauses 3, 4 and 5 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Tar HonouraBLE Mr. M. 8. A. HYDARI: Sir, I move:

* That the Bill, as passed by the Legislative Assembly, be passed.”

The Motion was adoptod

. INDIAN AIRCRAFT (AMENDMENT) BILL.

Tae HoNoURABLE Kunwar Sir JAGDISH PRASAD (Education, Health-
and Lands Member): Sir, I move:

“ That the Bill further to amend the Indian Airoraft Act. 1934, a3 passed by the Legfislative
Amembly, be taken into consideration.”

1 think that my Honourable friend Mr. Hossain Imam will agree that this
is also a humanitarian measure without any political motive behind it. The
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reason for bringing in this Bill is that under the Indian Aircraft Act we have
got the power to make regulations and of adopting measures, but they are of a
permanent nature and for a permanent condition of affairs and those regulations
require three months previous publication before they can be enforced. Tlie
present Bill is to deal with an emergency. A situation may arise where measures
have to be taken immediately, in regard to aircraft. And what we
propose in this Bill is that the requirement of previous publication should be
done away with, On the other hand there is a safeguard. The measures
taken will only have effect in the first instance for three months and they cannot
be extended beyond six months. The real object therefore is to empower
the Government to take emergent measures whenever such measures are
?;sceseary. I hope that the Bill will receive the unanimous support of the
ouse. ¢ ’

The Motion was adopted.

Clauses 2 and 3 were added to the Bill,

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Tae HoNouraBLE KuNwaRr Stk JAGDISH PRASAD : Sir, I move:

*“ That the Bill further to amend the Indian Airaraft Act, 1034, as passed by the Legislative
Ansombly, be passed.”

The Motion was adopted.

INDIAN TEA CESS (AMENDMENT) BILL.
Tur HonouraBLe Mr., M. SLADE (Commerce Secretary): 8ir, I
move :

* That the Bill further to amend the Indian Tea Cess Act, 1808, for a certain purposs, as
pasesd by the Legislative Assembly, be taken into consideration.”

Sir, the purpose of this Bill simply is to add one member to the Indian
Tea Market Expansion Board to represent the tea planters of Travancore.
The industry in Travancore is paying cess to the Board at the same rate as in
British India and it is therefore in the fitness of things that it should be repre-
sented.

The Motion was adopted.

Clause 2 was added to the Bill,

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.
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Ter HonvourasLe Mr. M. SLADE : Sir, I move :

“ That the Bill further to amend the Indian Tea Cess Act, 1903, for a certain purpose, as
passed by the Legislative Assembly, be passed.”

The Motion was adopted,

TaE Hoxourasie tae PRESIDENT : 1 understand that there 15 no
further work for the Council.

Tre HonouraBLE Kunwar Sir JADGISH PRASAD (Leader of the:
House) : No, Sir.

The Council then adjourned sire dze.

{
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ApvaxoEs T0 CULTIVATORS—

Question re rediscount by the Reserve
Bank of India at special rates bills of
approved moneylenders drawn for
—— against produce. 329-34.

ADVERTISEMENT—
Question re—
—— for a lady typist by the E. I. R.
Administration at Lucknow. 10.

—— for a lino operator by the Govern-
ment of India Press, New Delhi.
214.

—— for Assistant Aircraft Inspectors.
268.

AmronavTioalL TRANING CENTERE, DELEO—
. Question re training of seven pilots at the
—— for the Indian Air Force. 324.

A'norum—
"Question re number of railway wagons
. built on Suta-mmnged Ruilwsyl for
" 'the carriage of ——,

AygEAN AR Forom—
Quutxonnhsiningof Afghans in Indh
for the ——.
ArFRIDI Tmnsm—

Question re enlistment of — in the Indian
Army. 105,

AGENTS OF THE GOVERNMENT OF INDIA—
Question re appointment of —— in certain
colonies. 19, 217.
AIR-CONDITIONING—
Question re —— of barracks oocupied by
British troops. 6-7.
AIRORAFT (AMENDMENT) BrLr— .
8ee ‘‘ Indian —— ** under * BrLL .,
AIRORAFT INSPECTORS—
See ¢ ASSISTANT —— ",

AR DEFENCE MEASURES—
Question re —. 2.

Amr Foror—
See *‘ APGHAN —— ",
See ‘“ INDIAN —— ',
Ars MarL SERVIOES—
See * KarRACHI-CoLOMBO AND Karaoms-
LaORE —— .
AJMER—-
See *“ RaM CHAND Barar ”.

AL AsgHAR KaaN, HoN. MavLvi—
Question re—

Details of acoommodation provided
staff quarters on the A. B. R. 16,

Indian Civil Service. 18.

Passenger traffic earnings on the A. B. R.
15-16.

Railway stations on the A. B. B.'Iﬁ
raised platforms. 16.
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Arr-Inpia Rapio—

Question re—
Gmtted and non-gazetted staff of —.

Re‘)‘ootmn by —— to include the song
Bande Mataram ” in Indian pro-
grammes. 172.
ALLOWANCES—
8See *“ PoY AND —— "',
AWDHRA PrOVINOGE—
Ql‘l;mon re creation of a separate ——,
Awnvar Camps—

M;—;ﬂdl}mm

ARRUAL RaVIEW—
Question re publication of an —— on the
lipes of * The Colonial Empire in 1937-
u !' m.
AXTIQUITIES OF BURMA—
Question re return of —— to Burma. 214.
APPRERITIORS—
Bee *“ INDIAN —— ',
Arus LicExoEs—

Question re existing policy of the Central

Govemment regarding the grant of —.
Ann—
See * Brrrisa —— ",
8ee ** INDIAN — ",
Aruy IN INDIA—
Question re—
Attachment of pay of officers and other
ranks of the —. 49.50.
Bavings effected due to mechanization
of the —." 5-6.
Assam—

8See * Hiau Courr ”.
See * SLAVERY *,

Assau BrxngaL RamLway—
8pg “ ™ under “ RAn.vu:(s) ",

. W e demlm for —.

ATavLLAE KHAN Tarar, How. CHAUDHRI—~
Resolution re enlistment of Madrasis in
the Indian Army and Indian Air Foroe.
253-55.
ATTACHMENT OF Pay—
Question r¢ —— of officers and other ranks
of the Army in India. 49-50.
AUSTRIA—
See “ INDIANS IN —— .

| B.

BABTIS—
Question re Ghirths, —— and Changs of
the Punjab. 206.
“ BANDE MaTABAM "—
Question re rejection by All India Radio
to include the song —— im Indian pro-
grammes. 172.

BANKNOTES—
Question re conditions under which the
Reserve Bank of India issas -
for the Government of Burma. 11.
BaNNU—
See ¢ MILITARY AID *'
BARRACKS—
Question re air-conditioning of — oocou-
pied by British troops. 6-7.
BENGAL AND NORTH WESTERN RATLWAY—

See “ ——- " under “ Rammway(s) ".
BENGALIS—
Question re recruitment of —— in the

Indian Army. 325-26.
BraTA, RATLWAY DISASTER—
Question re—
Amount of compensation pud to the
injured, ete., in the —, E. L R.
8-9.
Compensation to the families of those
killed in the ——. 337-38.
Resolution re 277-3017.
Brir—
Charitable Dispositions ——
Introduwoed. 311.
Child Mmhge Restraint (AmM)

Auent of the Governor Gengrll. 45.
Child Marriage . Regtraint (Second Amppd-

ment) —
Aseent of the Governor Gengpral. 45.

T e L A S
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BiLr—contd.
©Ctvil Procedure Amendment ——
Introduced. 807.

Criminal Law Amendment ——
Passed by the Legislative Assembly.
45

Motion to consider. 112-67.
Consideration of clause 2. 167-69.
Motion to pass. 169-70.

Passed. 170.

Criminal Procedure Code (Amendment)

Introduced. 265.

Cutchi Memons
Assent of the Governor General. 45.

Dangerous Drugs (Amendment) ——
Assent of the Governor General. 44.

Delhi Joint Water Board (Amendment)

Assent of the Governor General. 45.
Destructive Insects and Pests (Amend-

ment) ——

Assent of the Governor General. 44.
Dividends and Interest Returns ——

Introduced. 217,

Objection raised on the ground of in-

sufficient notice. 312.
Adjourned to Delhi session. 312.

Durgah Khawaja Saheb (Amendment)

Assent of the Governor General. 45.
Employers’ Liability —
Pa;:«;d by the Legislative Assembly.
Considered and passed. 354,
Employment of Children ——
Passed by the Legislative Assembly. 347.
Motion to consider. 353.
Consideration of clause 5. 353-54.
Motion to pass, as amended. 354.
Hindu Polygamous Marriage Restraint
Introduced. 101.
Motion to circulate. 204.
Hindu Women’s Rights to Property (Am-
endment) —
Assent of the Govermor (General. 45.
. Hindu Women's Rights to Property (Fur-
ther Amendment) ——
Introduced. 198.
Motion to circulate. 265-66.

BiLr—contd.
Indian Aircraft (Amendment) ——
Passed by the Legislative Assembly.

347.
Considered and passed. 354-65.
Indian Coffee Cess (Amendment) —
Assent of the Governor General. 45,
Indian Companics (Amendment) —
Assent of the Governor General. 44.
Indian Emigration (Amendment) ——
Passed by the Legislative Assembly.
313. g
Considefed and passed. 342-46.
Indian Penal Code (Amendment) ——
Introduced. 192.
Indian Succession Act (Amendment) —
Appointment of the Hon. Mr. Shavax
A. Lal to the Select Committee. 93.
Indian Teriff (Amendment) ——
Assent of the Governor General. 45.
Indian Tea Cess (Amendment) ——
Passed by the Legislative Assembly.
347.
Considered and passed. 365-56.
Indian Tea Control —
Assent of the Governor General. 44.
Insurance —
Assent of the Governor General. 44.
Manoeuvres, Field Firing and Artillery
Practioe ——
Assent of the Governor Gencral. 44.
Motor Vehicles ——
Passed by the Legislative Assembly.
313.
Polygamous Marriage Regulating —r
Introduced. 60-63.
Motion to circulate. 202-03.
Prevention of Cruslty to Animals (Amend-
ment) ——
Passed by the Legislative Assemblgt,
347.
Motion to consider. 347-52.
Consideration of clause 13. 352-53.
Motion to pass, as amended. 353. !
Passed. 353.
Repealing
Assent of the Governor Genersl. 4£.
Sllehity' — . :
Motion for circulation, adjourned. 198-
8ind Salt Law Amendment ——. .
Assent of the Governor Gengral. 45.
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By —ooncld.

BRITISHE ARMY—

Industry Protection (Temporary| Question re application of the War 050

ion) ——
Assent of the Governor General. 45.

Trade Disputes (Amendment ) ——
Assent of the Governor General. 45.

scheme to the —— in India. 1.2.
Resolution re scheme for increasing the
pay, ete., of the —— in India. 177-83.
BrITISH OFFIcERS—

Workmen's Compensation (Amendment)| See “ Kina's Comumssronzp — "
Assent of . :
of the Governor General. 44 B & TROO
- Question re—
Brxan:, Hox. Me. B. N— | An; oondmom:g of barracks oocupied
Question re— - ¥
Indian States and Federation. 174. C°;: of maintenance of —— in India.
25. taken to prevent smuggling. Increase in pay and allowances, eto.,
Number of foreign experts appointed granted to —. 52.
during 1938 to 1938. 24. Burma—
Number of Indians, etoc., in the 1. C. 8.,| See ‘‘ ANTIQUITIES OF —— .
I. M. S,, and the 1. P. 23-24. See “ Pabpy .

Publication of the Tariff Board’s Report| See “ PusLic SErvIoES IN — ",

on Sugar. 24.

Resolutions passed by Provincial Legis-
latures and public bodies against the

See *“ RicE ”'.
BurmMa Riors—

establishment of Federation. 24.25| Short notice question re ——. 17477,

BomsaY aAND CaLcurta Hice CoUrTs—

BusINESS—
See ** STATEMENT OF —— ',
Bura Smvan, HoN. SARDAR—

Question re judgments passed by the ——| Criminal Law Amendment Bill—
in oertain income-tax cases. 56. Motion to consider. 152-53.
Resolution re— Leciila
association' of th ture
BomBAY, BARODA & CENTRAL INDIA RarL- Closer clation o e g

with the defence policy of Govern-

- WaAx= ment. 69. )
See * —— ” under * RAILWAY (8) " Enlistment of Madrasis in the Indian
BoMBING— Army and Indian Air Force. 252-53.
Question re conditions regulating the use C
of —— on the North West Frontier. ‘.
1F03 CaLouTTa AND Bousay Hier CourTs—
Box MBN— Question re judgments passed by the —
Question re recruitment of —— by State- in certain income-tax cases. 56.

managed Railways. 23,

Boy 800UTs' ORGANIZATION, TANGANYIEA—

See * INDIAN — "',
BBAHRMAPUTRA RIvER—

CaALcUTTA MAIDAN—
Question re lease of the ——, 335.

Question re railway bridge over the ——, | Cavourra Usrvamsrry—

E.B.R. 21l
Bringe—
a“ [} me‘x___ ".

Question re control over the ——. 2185-16.
Camps—
See * Axmvay, — ", .
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CARRIAGE AND WagoN Ssors, E. L. R.—
Information (laid on the table) re—
Appointment of Indian apprentices in
suitable permanent posts after under-
going training in the . 41
Number of Indian foremen, assistant
foremen and chargemen employed in
the —. 42.

CATERING—
See * INDIAN — ",
OxNTRAL ADVISORY BOoARD oF EpucaTion—

Motion for election of Member. 45.
Nomination of Member. 177.
‘Election of Member. 177.

CENTRAL GOVERNMENT—

Question re existing policy of the
garding the grant of arms licences.

re-
14.

CENTRALLY ADMINISTERED AREAS—
Information (laid on the table) re political
prisoners in the —. 35-36.
CEYLON-—--
8ee ' TRADE NBGOTIATIONS .

CHAIRMEN, PANEL oF—

Message from His Exocellency the Gov-
ernor General nominating the ——.
42.

CBAMBERS OF COMMEBRCE AND INDUSTRY—
See * FEDRRATION OoF INDIAN —— ',
CHANGS—

Question re Ghirths, Bahtis and —— of
the Punjab. 206.

CaARANJIT SiNGRH, HON. Raja—

Nomination of the —— as Chairman of]|

the Committee on Petitions. 42.
CHaRrraBLE Dispoarrions Brnr—
See ** —— " under * By ”.

Crizr CoMMISSIONERS’ PROVINOES—

Question re introduction of the Khaddar
(Name Protection) Act, 1984, in ——,
104-05.

QuLp MARRIAGE RESTRAINT (AME
Nm)
Ses *“ —— " under “ Bo ™.

CHLD  MARRIAGE  RESTRAINT (SzcowD
AMENDMENT) BILD—
8“ [0 ” und.er 3 BM o’.

CHINESE LABOURERS—
Question re wages of Indian and —— in
Malaya. 18.
CrxvesE TURKESTAN—
See *“ INDIAN MERCHANTS .
CrIviL AVIATION—
See * O¥FICE OF THE DIRECTOR OF —— .
Civi. PROCEQURE AwzxpuMENT Brir—

See ** —— * under * BrLL ”.
Coar—
Question re— -
Conservation of —— and safety in coal
mines. 328.
Surcharge on railway freight on —.
217.
Coar MiNEs—
Question re conservation of ooal and safety
in —. 328,

Corree CEss (AMENDMENT) BrLr—
See ** Indian —— ** under *‘ BmLr ",
Comns—
See *“ INDIAN ——
See * PATHAN ——
COLONIZATION—
Question re scheme of —— at Kolur for
South African repatriates. 172-73.

”»

”
.

CoMMANDER-IN-CHIEF, His EXORLLENCY THR

Announcement by -—— on the question of
defence. 231-33.

Resolution re enlistment of Madrasis in
the Indian Army and Indian Air Foroe.
221-22, 235-37, 264.

CoMMANDS—
See ‘ MILITARY — .
CoMMISSIONED. BRITISR OFFICERS—
8See ** King's — .
CoMMISSIONED INDIAN OFFICERS—
See *“ Kivag's — ",
CoMMISSIONED OFFICERS—

”

See ‘‘ VicEROY'S — .

ComarTER OF PETITIONS—
Constitution of the —_— ‘2.

"
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Coxpavizs (AMENDMENT) BiLi—
8ee “ Indian —— * under * By ™.
CoMrPENSATION—

Question re —— to the families of those
killed in the Bihta railway disaster.
337-38. :

CONGRATULATIONS—
——to recipients of Honours. 45-47.
CONTRAOTS—

Information (laid on the table) re total
amount recovered annusidy as license
fees on Class I Railways in respect of
—— for Indian catering. 41.

CooLIes—
8ee “ LIoBNSED —— ',

CooLy JEMADARS—

Information (laid on the table) r¢ number
of —— employed by the N. W. R. 110.

Coorg—

Question re merging of —— in the Mysore
State. 3286.
Corron Goops— -
Question re increases in Egyptian tariffs on
211-12.

CrMiAL Law AmexpMERT Brin—
8“ 113 ” under “ Bm' l'.

CananaL PrRoOEDURE CODE (AMENDMENT)
Br—

8" “” ” und" (13 Bn“ ”.
CULTIVATORS—
8See * ApDvaxces To — ',

Curom1 MEmoNs Brni—
a“ [y ” unh o m ’O.
D.
DaxgErous DruGs (AMENDMENT) Brnr—
8“ .“ ” under " m ".

P_u, How. Mz. Nrxuwsa KmsrorE—
Oath of Office. 313.

Das, { Hox. Rar Bamapur Su'rn'mﬁ
KuMAR— : i
Question re recruitment of Bengalis in the

Indian Army. 325-26. |{7% g4l -
Resolution re enlistment of Madrasis in

the Indian Army and Indian Air Force.
233. '

e

Das Gurra, Mr. B. N.—

Question re arrest of —— in Germany.
326-27.
Deata— .
Expreasions of regret in connection with
the —— of Mr. G. S. Kbaparde. 43-44.
Expressions of regret in connection with
the —— of Mr. Sitakanta Mahapatra.
43-44. :
Expreasions of regret in connection with
the —— of Bir Phiroze Sethna. 314-21.
Question re —— of a patient at the Irwin
Hospital, Delhi. 16-17.
DereENoB—

Amendment by His Exoellency the Com-
mander-in-Chief on the question of ——.
231-33. .

Motion for Adjournment re announcement
by His Excellency the Commander-in-
Chief in connection with the subject of

271-77.

DEFENOR DEPARTMENT—

Question re—

Share of the —— in the cost of the Eccle-
sinstical Establishment. 7. .

Withdrawal of railway conoessions grant-

ed to the — . 21.
DxerENCE FoROES—
Question re in India. B50.
DerENOE PoLioy—

Resolution re closer association of the Le-
gislature with the —— of Government.
63-93.

Derence Reserva Fonp—

Question re balance at credit of the Royal
Indian Navy Equalization Fund and
the ——. 824.

DrLEr—

See “ SwoRDS .

DuLmr Jotr Warse Boasp (Asxnpuiir)

Bri— RN

See * —— * under ' Brr. .

'

Wik
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‘DEPARTMENT OF EDUCATION, HEALTH AND

LaNDS—

Question r¢ number, names, etc., of non-
Indian experts appointed in the —.
56-58.

Drerosrrs—

Question re reci menta be-
tween the Governments of India and
Burma in connection with exemption
from —— to be made by insurance com-
panies under the Insurance law of each
country. 270.

DesTRUCTIVE INSEOTS AND PESTS (AMEND-
MENT) BrLr—
See ** —— ” under “ BoL ".

Devaposs, Hox. S1r Davip—

Criminal Law Amesidment Bill—
Motion to consider. 139.
Motion to pass. 170,

Nomination of the —— to the Panel of
Chairmen. 48.

Prevention of Cruelty to Animals (Amend-
ment) Bill—

Motion to consider. 349-50.
Resolution re—
Bihta railway disaster. 304.

Enlistment of Madrasis in the Indian
Army and Indian Air Force. 218-21,
237, 260-64.

Excavations on the site of Korkai, etc.,
Tinnevelly district. 307-10, 311.

Shebaity Bill—

Motion to circulate.

Droxmwson CoMMITTER—

Question re economies effected in railway
as a result of the recommenda-
tions of the ——. ~ 21.22.

201, 202.

Dirroror or Crvi AviaTiow, OrFioR oOF|.

THE—
Question re ——. 104.

DivipENDS AXD INTEREST RETURNS Brit—
Su (3 — ” under (13 Bm' ”.

DrvisioNaL EnciNEER, TELEGRAPHS, DAcOA
Divisron— ’
Question re telephone operators tempo-

rarily employed by the —. 341.

DursaN, SouTR AFRICA—

8ee * SLums ".

‘Durgar KHAWAJA

Sanxs (Ammqu;
BmL—
See * —— " under * BrLr. "',
Dury(ms)—

See * PrOTROTIVE —— "' .
E.

EasTERN BENGAL RamLway—
See * —— " under ““ RAILWAY(S) "',

EasT INDIAN RATLWAY—
See * —— 'sunder “ RarLway(s) ”.

East InpuN Ramwway Aumnm'non,
LuckNOwW—
Question re advertisement for a lady typilt
by the ——. 10.
EoOLESIASTIOAL ESTABLISHMENT—

Question re share of the Defence Depart-
ment in the cost of the —. 7.

EDpUCATION, CENTRAL ADVISORY BOARD Op

Motion for election of Member. 45,

Nomination of Member. 177.

Election of Member. 177.

EpvcatioN, HEALTE aAND Lawps, Dxparr-

MENT OF—

Question re number, names, etc., of noa-
Indian experts appointed in the ———,
56-58.

Eaypr—
See ‘“ TRADE AGREEMENT ',
EGYPTIAN TARIFFS—
Question re incresses in —— om ocottom

goods. 211-12.

EMIGRANTS—
See “ INDIAN —— ",
EaagraTION—

Notification (laid on the table) re prohibi-
tion of —— of unakilled labourers from
the Madras Presidency to Malaya. 82.

Question re —— to Malaya. 18,

EmgeraTiON (AMENDMENT) BLL—
See * INDIAN —— ',

EmpLoYERs’ Liasmrry Brnr—
See *¢ —" under * BII‘.L ”,

ExproyMENT OF CHILDREN BLr—
See * —— ' under *“ BrLL .
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EquarzaTron Foxp—
8ee ** RovaL Iwpiax Navy — .
E8OORT VESSELS—
Question re estimated
fleet of siy —— in Indian waters. b51.
EvoROPRANS—

Information (laid on the table) r¢ number
of — and Indians holding superior
of

appointments in the Government
India Offices. 84.
EXAMINERS—

BSee * TRAVELLING TioX®T
EXCAVATIONS—

»
.

Resolution re —— on the site of Korkai,

oto., Tinnevelly district. 807-11.
ExPERTS—
8See “ ForREIGN —— .
See * Nox-InpIAN —— ',
EXPLORATION—
See * ScreNTIFIO — "',
EXTBADITION AGREEMENTS—
Question re —— with certain Indian States
bordering on Sind.  270-71.

F.

FaTERPURI AND JUMA MosQuEs—
Information (laid on the table) re —— in
Delhi and the mosques in New Delhi.
36.-38.

FEDERATION—

‘Indian States and ——, .

Reeolutions passed by Provincial Legis-
latures and public bodies against the
establishment of —. 24-26.

Resolutions passed by the Provincial

Legislatures on the subject of ——.
836.

running oost of &

Freer—

Question re estimated oost of &
—— of six escort vessels in Indian
waters, 6l.

Forziax Expxrrs— S

Question re number of —— appointed
during 1936—1938. 24. P

FOREMEN—

Question re importation of —— for

railway mechanioal workshops. 22-28.

Foremex, AssisTaNT FoREMeN AXD CHARGE-
MEN—

Ses  INDIARN — ",

G.

GanpH1, MB.—

Question re Sardar Prithwi Singh, an
©808, prisoner, who surrendered to
—. 326.

Gas—

See * TEAR —— .
GaAS ATTACKS—

Question re measures against —— . 217.
GENERAL MANAGER—

Question re appointment of an Indian as
—— of a State-managed Railway. 340-
41.

GERMAN EXPEDITION—

Question re—
Facilities provided by Government to
the to Nanga Perbat. 106.
Scientifio exploration in Sikkim by the
new —, 106.

GERMANY—
See * Das Gupra, M. B. N.".

GHEE CONFERENCE—

FxpERATION oOF INDIAN CHAMBEES OF| Question re recommendations of the
CoMMERCR AND INDUSTRY— — 20.
Question re communication from the — | GpmTRE—
on Indo-Afghan trade relations. 107- Queetion r¢ ——, Bahtis and Changs of the
08. Punjab. 206,
!‘m—“ " Gresox, Me.—
Bee " Narrve Lawo o ) Question re Ram Chand Bapat, oconvicted
Fremami— in Ajmer for an attempt on the life of

Bes “ Boy —".

171.
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GOVERNMENT OF BURMA—
Question re conditions under which the
Reserve Bank of India issue banknotes
for the ——. 11.
GOVERNMENT OF INDIA OFFIORS—
Information (laid on the table) re number
of Europeans and Indians holding supe-
rior appointmenta in the —. 34.
GOVERNMENT OF INDIA PrESS, Nzw DELEI—
Question re advertisement for 8 lino
operator by the ——. 214.
GovErNOR GenmRaL, His ExoELLzNoY
THE—
Message from —— nominating the Panel
of Chairmen. 42.
GOVERNOR OF THE RESERVE
INDIA—
Qt;e;;ion re gratuity paid to the first —.

BANK oF

GRATUTTY—
Question re —— paid to the first Governor
of the Reserve Bank of India. 335.
GuNs—

Question re conviction of three persons in
Delhi for unlawful possession of swords,
revolvers and —— purchased at a Gov-
ernment auction. 270.

H

HANSRAY WIRELESS—

Question re release of —, 171.

HarpINGE BRIDGE—

~Information (laid on the table) re repairs
to—, E. B, R. 108-09.

Harpwar—
See  RAILWAY ACCIDENT "',
Hawkgrs—
Question re travelling —— on Railways.
327.
Hrax CourT—

Question re proposed utsbhlhment of a
——— in Assam.

See “ BoMBAY —— "

Bee  CaLOUTTA —— .

Hinpu(s)—
Question re recruitment of —— to th®
Royal Indian Navy. 324-25.

HmnnDu PoLyGaMous MARRIAGE RESTRAINT
Br—

See ** -— " under “ BrL "

Hixou WoMmeN’s RiGETS TO Prormery
© (AMENDMENT) BrLr— }
See “ —— *’ under *“ BrLr *.

Hmwou WoMex’s RigETs TO PrOFERTY
(FURTHER AMENDMENT) BrLe—

See *‘ —— " under *“ BoLr .

Hossamw Imam, HoN. MR.—
Criminal Law Amendment Bill—
Motion to consider. 113, 148-52, 169.
Consideration of clause 2. 168, 169.
ions of regret in oconneotion with
the death of Mr. G. S. Khaparde and Mr.
Sitakanta Mahapatra. 44.
Expreasions of regret in connection with the
death of 8ir Phiroze Sethna. 317-18.
Indian Emigration (Amendment) Bill—
Motion to consider. 344.
Motion for Adjournment re—
Announcement by His Exoellency the
Commander-in-Chief in connection
with the subject of defence. 272, 274,

2717,
Riots in Burma. 28.
Nomination of the —— to the Panel of
Chairmen. 42.
Polygamous Marriage Regulating Bill—

Motion to introduce. 61.

Prevention of Cruelty to Animals (Amend-
ment) Bill—

Motion to consider. 351-52.

Question re—

Balance at credit of the Royal Indian
Navy Equalization Fund and the
Defence Reserve Fund. 324.

Compensation to the families of those
killed in the Bihts railway disaster.
337-38.

Gazetted and non-gavetted staff of All-

A\
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Hossaisx Inan, Hox. Mr.—contd.
. Quentions re—oaonid.
" Gratuity paid to the first Governor of
the Reserve Bank of India. 336.
Imports of rice and paddy from Burma
iato Indin.  337.
Lease of the Calcutta Maidan. 335.
Resolutions passed by the Provinoial
Legislatures on the subject of Federa-
. Bugarmills. 337.
Question (supplementary) re—
Advertisemont for a lino operator by
the Government of Indn Preas New
Delhi. 214.
Application of the War Oﬂiee scheme to
e British Army in India. 1.2.

Application of the War Office scheme to
the Indian Army. 3.

Appointment of an Indian as General
Manager of a State-managed Railway.
340-41.

Appointment of Superintendent of In-
surance. b58-59.

Burma riots. 177,

Communication from the Federation of
Indian Chambers of Commerce and
Industry on Indo-Afghan trade rela-
tions. 107-08.

Increase in recruitment of Indians in the
higher ranks of the Indian Army and
Royal Navy. 3-4.

Inoreases in Egyptian tariffs on cotton|.

goods. 211-12.
Increase in pay and allowances, etc.,
ted to British troope. 52.
l.ng;:Medxcd Depu'tment 80.
Indian traders in Sinkiang, China.
4.
Railway bridge over the Brahmaputra
river, E. B. R. 211.
Trade agreement with Egypt.
Use of tear gas in India. 107.
Viceroy's commissioned officers. 2-3.
Resolution re—
Bihta railway disaster. 290-93, 205-96,

299.

Closer association of the Legislature with
the defence policy of Government. 74,
75-78.

Enlistment of Madrasis in the Indian
Army and Indian Air Force. 222,
237-39, 256.

Preferential treatment in recrunitment
to public services for voluntary sani-
tary and uplift work. 100.

173-

174.

Howran—
See ““ SiLx Conprrionmwae Housa .

Huppagr, M. G. M.—
Question re ——. 216,

Hypagr, Hox. Mn M. 8. A—

Employers’ Lisbility Bill
Motion to consider. 354.
Motion to pass. 354.

Employment of Children Bill—
Motion to consider. 353.
Motion to pass. 354.

Oath of Office. 1.

I
IupERIAL INSTITUTE OF SUGAR TECHNOLOGY,

CAWNPORE—
Questlon re appointment of Professor o -
Sugar at the ——. 54-58.

IncoME-TAX CasEs—

Question re judgments passed by the Cal-
cutta and Bomb.y High Courts bym certain

Ixmm(s)—

Information (laid om the table) re—

——in Austria. 33.

Number of Europeans and —— holding
superior appointments in the Govern-
ment of India Offiess. 84.

Question re—

Admission of domiciled —— to publis
services in Burma. 215.

Appointment of an——as General
Manager of a State-managed Rail-
way. 340-41.

Arrest of —— in Russia. 269.

Increase in recruitment of ——in the
higher ranks of the Indian Army and
Royal Indian Navy. 3-4.

——in Kashgar and Yarkand. 174,

Number of —, etc., in the 1. C, 8.,
I M. 8, and the I. P. 23-24.

INDIAN AIRORAFT (AMBNDMENT) Bri—
See **——" under. Bill ",
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Impan A Forox—
Question re—
—. 53.
Training of seven pilots at the Aero-
;':::igcal Training Centre, Delhi, for

the ——. 324.
Resolution re enlistment of Madrasis in
the Indian Army and —. 218-65.

INDIAR APPRENTIOKS—
Information (laid on the table) re—

Accommodation for —— at Lillooah. 41. |

Appointment of —— in suitable per-
manent post after undergoing train-

ing in the Carriage and Wagon Shops l

of the E. I. R. 41.
InpIAN ArMy—
Question re—
Application of the War Office scheme to
the —. 3. )
Enlistment of Afridi tribesmen in the
105.

Increase in recruitment of Indians in the
higher ranks of the —— and Royal
Indian Navy. 3-4.

Number of Indian officers in the ——
above the rank of captain. 53.

Recruitment of Bengalis in the ——.

£ 325-26.
Resolution re enlistment of Madrasis in the

——and Indian Air Force. 218-65.

Inp1ax  Boy Scours’

TANGANYIRA—
Information (laid on the table) re ——.
33.

ORGANIZATION,

InpiaN CATRRING—

Information (laid on the table) re total
amount recovered annually as license
fees on Class I Railways in respect of
contraots for ——. 41.

InpiaN CraMBERS or COMMERCE
" INDUSTRY—
Question re communication from the ——
on Indo-Afghan trade relations. 107-
08.
INDIAN CrviL SERVICE—
Question re—
- M.
Number of Indians, ete., in the e
-I. M. 8., and the I. P, 23-24.

AND

Inpian  CorrEe  Cmss (AMENDMENT)
BrLr—
See *“ ——" under *“ Bror.

Ixp1ax Comns—
Question re . 268.

INDIAN CoMPaNIES (AMENDMENT) BrLr—
See “ — under:“ Bur .
INDIAN EMIGRANTS—:

Question re number of —— to and from
Malaya. 18.
®

IxnpaN EMIGRATION—
Question re prohibition of —— to Malaya-
19.

INp1AN EMIGRATION (AMENDMENT) BrLr—
8“ ‘" ———— ” 'I.lndel' [ Bmx‘ l‘.

INDIAN FoREMEN, ASSISTANT FOREMEN AND
CHARGEMEN— i
Information (laid on the table) re number
of employed in the Carriage and
Wagon Shops of the E. I. R. 42.

INDIAN LABOURERS—
Question re—
Repatriation of —— from Malaya. 1782,
Wages of ——in Malaya. 17-18.
W:gea of Chinese and ——in Malaya.

INDIAN MEDICAL DEPARTMENT—
Question re —, 50,
INDIAN MEDIOAL SERVIOR—

Question re number of Indians, eto., in the
LCS,—,,andthe . P. 23.24.

INDIAN MERCHANTS—

Question re ill-treatment of —— in Chinese
Turkestan. 108.04.

INPIAN NATIONAL ATRWAYS, LTD.—
Quostion re agreement with Messrs. Tatas
Sons, Ltd., and — for the operation
of the Karachi-Colombo and Karachi-

Lahore air mail services, respectively.
267-68. v
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hotax Navy—
See “ Royar — .

Inprax Orriczrs—
Question re—
Number of ——in the Indian Army
above the rank of captain. B53.
Progrees in the promotion of — to
higher ranks. 4-5.
See “ King's CoMMissioNED — .

InpiaN PENAL CopE (AMikDMENT) Brur—
s“ (13 ” under 13 m’l.
Inp1aN Porios—

Qusstnonrenumﬁeroflndnm,eto in the
1. C. 8,1. M. 8, and the 23-24.

InDIAN PROGRAMMES—
Question re rejection by All-India Radio to
include the song * Bande Mataram " in

— 172
InpiaN STaTRS—
Question re—
Extradition agreements with certain
—— bordering on Sind. 270-71.
—— and Federation. 174.
Subjects of —— in Southern Rhodesia.
105.
Inpiax SuccessioN AoOT (AMENDMENT)
Brr—
See ¢ —— ' under ‘‘ BmLr ”.

INDIAN TARIFF (AMENDMENT) Brr—
See ‘“ —— " under ‘' BmL .

IxpiaN TEa Cess (AMENDMENT) BrLL—
See *‘ —— " under ““ BiLL ”'.

InpaN TEA CoNTROL BrLL—
See ‘‘ —— ' under ““ BoL .

InpIaN TRADERS—

Question re —— in Sinkiang, China. 173-
74.

INDO-AFGHAN TRADE RELATIONS—

Question re communiocation from the Fede-
ration of Indian Chambers of Commeroe
and Industry on —— 107-08.

Inpo-Brrr1SHE TRADE NEGOTIATIONS—
Question re—

Progress of ——, eto. 55-56.

Total expenditure inourred in oconneo-
tion with the visits of S8ir Muhammad
Zafrulla Kban to England for the
purposes of the ——.  59.

INFORMATION (laid on the table) re—

Accommodation for Indian apprentioes &b
Lillooah. 41.

Application of the new leave rules by the
E. I. R. 4l

Appointment of Indian apprentices in
suitable Jpermanent posts after under-

in the Carriage and Wagon

s‘l)lopc of the E. I. R. 41.

Indian Boy Scouts’ Organization, Tanga-
nyika. 33.

Indians in Austria. $8.

Juma and Fatehpuri Mosques in Delhi and
the moeques in New Delhi. 36-38.

Number of cooly jemadars employed by the
N. W. R, 110

Number of Kuropeans and Indians holding
superior appointments in the Govern-
ment of India Offices. 34.

Number of Indian foremen, assistant fore-
men and chargemen employed in the
Cu-rugﬁa.nd Wagon Shopsof the E. I. R.

Number of licensed coolies on stations of
" the N. W.R. 110-12.

Number of locomotives, oarriages and
wagons smpped. their original prices
and the prices realized from sale of scrap
by each of the State-owned Railways for
the year 1936. 39-40.

Political prisoners in the centrally admi-
nistered areas. 36-36.

Repairs to Hardinge Bridge, E. B. R.
108-09.

Supply by Government of service rifles and
ammunition free of cost to certain non-

schools in India. 34.

Total amount recovered annually as license
fees on Class I Railways in respect of
contracts for Indian catering. &l.
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ImspnoTor oF Works, N. W. R.—
Question re appointment of Mr. Mehra as
—-. 338, 338-39, 339-40.

InsURANOE—
See  SUPBRINTENDENT OF —— .

INsURANCE BrL—
See “ —— * under * BrLr .

IISURANCE COMPANTES—

Question re reciprocal arrangements be-
tween the Governments of India and
Burma in connection with exemption
from deposits to be made by —— under
the Insurance law of each country. 270.

INSURANCE Law—
jon re reciprocal arrangements be-
tween the Governments of India and
Burme in connection with exemption
from deposits to be made by insurance
companies under the —— of each
country. 270.

ewiy HosprraL, DeLET—

Jagpisg Prasap, Hox. Kuxwar BSm—
conid.

Indian Emigration (Amendment) Bill—
Motion to consider. 342, 344-45.
Motion to pass. 345.

Motion for Adjournment re—
Announcement by His Exoellency the

Commander-in-Chief in oconnection
with the subject of defence. 277.
Riots in Burma. 27.
Motion for election of a Member to the
Central Advisory Board of Education.
45.

Polygamous Marriage Regulating Bill—
Motion to introduce. 61, 62.

Resolution re— '

Iixcavations on the site of Korkai, etc.,
Tinnevelly district. 310-11.

Representation of the Government of
India on the West Indies Royal Com-

mission. 188-90, 191.
Shebaity Bill-—
Motion to circulate. 201.

JoINT Lac CONFERENCE—

Question re ——. 341.

JOURNEYMEN—
Question re pumber of —— recruited for

Question re death of a patient at the ——. the railway mechanioal workshops.
16-17. 23.
Isnurpr, E. B. R.— JupemMENTS—

See ** RATLwAY Lixe ”.

ITaLY—
See  PoraToms .

L

JagpisH Prasap, Hon. KuNwar Sip—
Expressions of regret in connection with
the death of Mr. G. 8. Khaparde and Mr.
Sitakanta Mahapatra. 44.

Expressions of regret in connection with
the death of Sir Phiroze Sethna. 320-
1.

Indian Aircraft (Amendment) Bill—
Motion to consider. 354-66.

Motion to pass. 355.

Question re —— passed by the Caloutta
and Bombay High Courts in ocertain
incorme-tax cases. 56.

JuMa AND FATEHPURI MOSQUES—
Information (laid on the table) re —— in
Delhi and the mosques in New Delhi.
36-38.

K.

KauLkAR, HON. MB. V. V.—

Expressions of regret in connection with
the death of 8ir Phiroze Sethna. 320.

Indian Emigration (Amendment) Bill—
Motion to consider.

Motion for Adjournment re noll in Burma.
27.
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Kavixaz, Hox, Mg, V. V.—contd.
Question re—
Application of the War Office scheme to
the British Army in Indis. 1.2,
Mr. G. M. Huddar. 216.
Resoluticn re—
Closer asseciation of the Legislature with
the defence policy of Government. 68-
89.
Enlistment of Madrasis in the Indian
Army and Indian Air Force. 248-
49.

KaLxa-Spura Szcrion, N. W. R.-—
Question re train timings on the - —.
341-42;

KALUKHALI-BHATIAPARA SEorioN, E. B. R.—
Question re projeot for the extension of the
13

KaracHI-CoLOMBO AND KARACHI-LAHORE
AR Ma1L SERVICES—

Question re agrecment with Messrs. Tatas
Sons, Ltd., and Indian National Airways,
Ltd., for the operation of the ——, res-
pectively. 267-68.

KARNATAK PROVINCE—
Question re areation of a separate —. 8.

KASHGAR—
See ¢ INDIAN(8) .

KATHIAWAR—
See * NAVAL Basg In — .

Kurappar (NaMe ProTECTION) ACT, 1934—
su “ ” mr " Am )'.
KnAPARDE, MR. G. 8.—

Expressions of regret in connection with
the death of —. 43-44.

Kuvrsmip ALt KuanN, Hox. NAWABZADA—

Criminal Law Amendment Bill—
Motion to consider. 126, 148, 146, 164.

Kng’s CoMMIsSIONED BRITISH OFFICERS—
Question re —— and King's commissioned
Indian officers. 6.

Kiva’s CoMMissjONED INDIAN OFFICERS—
Question re King's commissioned British
officers and —. 6. ’
KoLuvr— '
8ee * CoLoNIZATION ",
Korkar—

Resolution re excavations on the site of
——, etc., Tinnevelly district. 307-1)

L.

| LABOURERS—

Notification (laid on the table) re prohiki.
tion of unskilled —— from the Madras
Presidency to Malaya. 32.

See ** CEDNESE —— "',

See * INDAN —— ",

Lac CONFERENCE—
See “ JoryT —— ',
Lapy TypisT—
Question re advertisement for a by
- the E.L.LR. Administration at Lucknow.
10.
LaxHoRE—
See * ABATTOIR AT — ",
Lar, HoN. MR. SHavax A.—
Charitable Dispositions Bill— -
Motion to introduce. 311.
Criminal Law Amendment Bill—
Consideration of clause 2. 169.
Employment of Children Bill—
Consideration of clause 5. 353-54.
Oath of Office. 1.
Prevention of Cruelty to Animals (Amend-
ment) Bill—
Consideration of clause 13. 353.
Shebaity Bill—
Motion to circulate. 200-01.
LEAsES—

Question re renewal of —— of native land
in Fiji. 19.

LEAVE—
Question re need for permission to leave the
station when a ministerial servant pro-
ceeds on ——. 2627,

LEGISLATURE(8)—

Resolution re clogser association of the ——
with the defence policy of Government.
03-93.

See ““ PROVINCIAL —— ",
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Licexsep CooLies—
Information (laid on the table) ré number
of —— on stations of thoe N.W.R. 110-12.
LicEXSED PORTERS—
See ¢ RarLway — ',
Lrcense FEgs—

Information (laid on the ‘table) 're total
amount recovered anmually as——on
Class I Railways in respect of con-
tracts for Indian catering, 41.

TACENSES—
‘See *“ Arms —— .
LLLooan— _

See “ INDIAN APPRENTICES .
Lixo OPERATOR—

Question re advertisement for
the Government of India Press,
Delhi. 214,

LoooMoTIVES—
Question re manufacture of —— by the
"B.B.&C.I. R. 215."

LoocomoTIvES, CARRIAGES AND WAGONS—

Information (laid on the table) re number
of —— serapped, their original prices
and the prices realized 'from sale of
scrap by each of the State-owned
Railways for the year 1936. 39-40.

a —— by
New

M.
MADHUPUR—
See ‘“ RATLWAY AOCIDENT .
‘MADRASIS—

‘ Resolution re enlistment of ——in the
Indian Army and Indmn Au- Force.
218-85.

MapRAS PRESIDENCY —
See *“ EMIGRATION .
MAHAPATRA, MR. SITARANTA—
Expressions of regret in oonnection with
the death of ——. 43.44.

MamoMED ALl AND Sons, MEsses., Amys-
SINIA—

Questionrz-——l—.‘ 178. .
Mantra, HoN. Rar BamADUE  Sar
NaraIN—
_Prevention of Cruelty to Amma.ls (Amend-
‘ment) Bif-t
Motion to consider. 850,

Man, Bag— et

Question re robbery of A —— at Saidpur
Bhitri Station, B. & N. W. R. 11.

MarLaya—

See “ CiiNESE LABROURERS .

See ““ EMIGRATION .

See “ INDIAN EMIGRANTS .

See * INDIAN EMIGRATION

See *“ INDIAN LaABOURERS .

MaN®uvRes, FieLp FIRING AND ARTIL-
LERY PRACTICE BoLL—

1 umﬁr ““ BILL

MECHANICAL Wonxsnors—

’”

See “ RAILWAY —— 7,

MEOHANIZATION—
Question re savings effected due to ——
of the Army in India. 5-6.
MEHRA, MR.—

Question re. appomtment of —— as Ins.
pector of Works, N. W. R. 338, 338-
39, 339-40.

‘| MENON, HoNn, Sik RAMUNNI—.

Criminal Iaw Amendment Bill—
Motion to consider. 143.
Nomination of the as a member of
the Committee on Petitions. 42.
Nomination of the —— to the Panel
of Chn,ujmen 42. »
Resolution re enlistment of Madresis in
the Indian Army and Indian Air Foroce.
‘g 233-35.
MERCHANTS—
See * INDIAN — 7,
MEessaas— e _
~—— from 'His Excellehcy the Governor
General nominasing the Panel of Chair-

men. 42.

MILITARY Arp—

Question re delay in sending —— to Bannu
on the night it was reided. 323.
Mmrrary CoMMANDR—
Question re reorganization of certain——.
51. : )

MILITARY YARDS AND SIDINGS—
Question re capital outlay by Railways
on ——, eto., ete. 20-21. -
Mmts— '
See “ Sugar —— .
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MINISTERIAL SERVANTS—

Question re need for permission to leave
the station when a —— proceeds on
leave. 26-27.

Mrrra, HoN. MR. DEIRENDBA NATE—
Oath of Office. 205.

MONEYLENDERS—
Question re rediscount by the Reserve

Bank of India at special rates bills of

approved —— drawn for edvanoces to
gultivators against pfoduce. 329-34.

MosqQues—

Information (laid on the table) re Jums
and Fatehpuri —— in Delhi and the’
~——— in New Delhi. 386-38.

MorrLaL, Hox. Mr. G. S.—
Charitable Dispositions Bill—
Motion to introduce. 311.
Criminal Law Amendment Bill—
Motion to consider. 153-60.

Dividends and Interest Returns Bill—
Motion to introduce. 217.
Adjourned to Delhi session. 812.

Expressions of regret in connection with
the death of Sir Phiroze Sethna. 319-
20.

Hi;du Polygamous Marriage Restraint

m—
Motion to introduce. 101.
Motion to circulate. 204.

Hindu Women's Rights to Property
(Further Amendment) Bill—
Motion to introduce. 198.
Motion to circulate. 266-66.

Prevention of Cruelty to Animals (Amend-
ment) Bill—
Motion to consider. 350-51.

Question re progress in the promotion of
Indian officers to higher ranks. 4-5.

Question (supplementary) re—

Appointment of an Indian as General
Manager of a State-managed Rail-
way. 340-41.

Judgments passed by the Calcutte
and Bombay High Courts in ocertain
income-tax cases. 56..

Recruitment of Hindus to the Royal
Indian Navy. 324-25.

Mormuan, Hox. Me. G. 8.—contd.
Resolution re—

Bihta railway disaster. 302-03.

Closer association of the Legislature
with the defence policy of Govern-
ment. 86-88.

Enlistment of Madrasis in the Indian
Army and Indian Air Force. 251,
252, 265-58.

MoTioN FOR ADJOURNMENT re—
Announcement by His Excellency the
Commander-in-Chief in connection with
the subject of defence. 271-77. -
Riots in Burma. 27.29.

MoTor VEHIOLES BrLL—
See ** —— under “ B .

MusaMmap HussamNy, Hox. KHAN Bama-
DUR MIAN ALl BaksH—

Congratulations to the ——on hisC. B. E.
46.

Musamyap Husaix, HoN. Hant Sysp—
Criminal Procedure Code (Amendment)
Bill—
Motion te introduce. 2665.
Indian Penal Code (Amendment) Bill—
Motion to introduce. 192.
Question re—
Grievances of second division clerks of
the Posts and Telegraphs Directorate.
25.
Need for permission to leave the station
when a ministerial servant proceeds
on leave. 26-27.
Reorganization of the Posts and Tele-
graphs Directorate. 26.

Resolution re—
Bihta railway disaster. 299-300.
Enlistment of Madrasis in the Indian
Army and Indian Air Force. 2490-52,
259.

MunamMap Yaxus, Hon. Smm—

Criminal Law Amendment Bill—
Motion to pass. 170.

Oath of Office. 1.

Polygamous Marriage Regulating Bill—
Motion to introduce. 60, 61.
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MusamMap YakuB, HoN. Sir—conid.

Resolution re enlistment of Madrasis in the
Indian Army and Indian Air Foroe.
244-48, 261.

MupAMMAD ZAFRULLA KHAN, SIR—
Question re total expenditure inourred in
oconnection with the visits of to
England for the purposes of the Indo-

British trade negotiations. 89.

Mys0RE STATE—
Question re merging of Coorg in the ——.
326.

N.

Naxca ParBaT—
See ** GERMAN EXPEDITION .

NATIONAL ATRWAYS, LTD.—

See * INDIAN — ",

Natrve Laxps v Fun—

Question re—
Control of —— and the deputation of
an officer to the Colony. 19.
Renewal of leases of ——. 19.

NavaL Basg—

Question re —— in Kathiawar. B5l1.
Navy—

See * RoyaL INDIAN ——".

NEw Leave RuLes—

Information (laid on the table) re applica-
tion of the —— by the E. I. R. 41.

Nixon, HonN. Sir JorN—
Congratulations to the —— on his K.C.L.E.
45-48.
Criminal Law Amendment Bill—

Motion to consider. 127.
Nox-Eororrax Uxrrep  FroNr Movs-
MENT—
Question re in the Union of Bouth
Africa. 11.

No~-INpiaX EXPERTS—
Question re number, names, etc., of ~———

appointed in the Department of Eduos.
tion, Health and Lands. 56-58.

Norre WesT FRONTIER—

See “ BoMBING .
See * SUBVENTION .

NortrricaTioN (laid on the table) re—
Prohibition of emigration of unskilled
labourers from the Madras Presidenoy to
Malaya. 3%

0.

Oata or OrrioR—

Das, Hon. Mr. Nikunja Kishore. 318.
Hydari, Hon. Mr. M. S. A. 1.

Lal, Hon. Mr. Shavax A. 1.

Mitra, Hon. Mr. Dhirendra Nath. 205.
Muhammad Yakub, Hon. 8ir. 1.

Roy, Hon. Mr. 8. N. 1.

Slade, Hon. Mr. M. 1.

Stokes, Hon.Mr. H. G. 1.

Thome, Hon. Mr. J. A. 1.

Williams, Hon. Mr. A. deC. 1.

OBEIDULLAH SINDHI, MAULVI—
Question re ——. 172.

OrFicE oF THE DIREOTOR OF CIvIL Avia-
TION.

Question re ——. 104.
OFFICERS—
See * INDIAN ——- ",
See “Kma's CommassioNEp Brrrma

See Ifn‘m's CoMMissIONED  INDIAN

See ‘* VicErOY'8s CoMMISSTONED —— ',

OFFICERS AND OTHER RANKS—

Question re attachment of pay of — of
the Army in India. 49-50.

P.
Pappy—

Question re imports of rice and ~~— from
Burma into India. 337.
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Papsaan Samrs  Bamapur, How. Sarvap.
MoramMED—

ions of regret in connection with
the ‘death of 8ir Phirore Sethna. 318.
Indian Emigration (Amendment) Bill--
Motion to'consider. 343-44.
Resolution re enlistment of Madrasis in
the Indian Army and Indian Air Farce.
241-43.

.PANEL oF CHARMEN—

: Message from His Excellency the Gov-
ernor General nominasing the ~——. 42.

PanTULU, HON. M. RAMADAS—
Criminal Law Amendment Bill—
Motion to consider. 114-25, 131, 148,

162,
_ Consideration of clause 2. 168,
‘‘Motion to pass. 169-70

Expressions of negmt in conneotion
with the death of Mr.G. 8. Khaparde
and Mr. Sitakanta Mahapatra. . 44.

Expressions of regret in connection with
the death of Sir Phiroze Sethna. .317.

Indian Emigration (Amendment) Bill—

Motion to consider, 343.

Motion for Adjournment re announcement
by His Excellency the Commander-

in-Chief in connection with the subject
of defence. 276.

Polygamous Marriage Regulating Bill—

Motion to introduce. 61, 62.

Resolution re—

Bihta railway disaster. 283- 84, 203,
303, 304.

Closer association of the "Legislature
with the defence policy. of Govern-
ment. 78:81, 89, 91.

Construction of a railway line between
Ishurdi, E. B. R., and Sadhuganj.
198-97.

Enlistment of MAdruu in the Indian
Armg;nd Indian ‘Air Force. 221-22,

241, 243.

Scheme for increasing the pay, etc., of

the British Army in India. 182-83.
Shebaity Bill—
M(ntocirmhh. 200

Y

Parar aAND Parzr Purpr—

Question re recommendations of the Tariff
Board with respeot to the revenue sur-
charge on the protective duties on
— 54.

Parkkr, HoN. Mi. R. H.—

Charitable Dispositions Bill—

Motion to introduce.” 311.

Criminal Law Amendment Bill—
Motion to consider. 147-48.

Dividends and Interest Returns Bill—
Objection raised by — on the ground
* of insufficient notios. 312.!

Expressions of regret in cofinection
with the death of Sir Phiroze Sethna.
318-19 .

Nomination of the as a member
of the Committee on Petitions. -42.

Resolution re—

Bihta railway disaster. 299.

Closer association of the Legislature
with the defence policy of Govern-
ment. 81.

PASSENGER TRAFFIC EARNINGS—

Question re —— on the A. B. R.

1

PATHAN Coms—-—-

Queetnon re duoovery of ancient —.
271.

15-16

Patro, How. Spr A. P.—

Criminal Law Amendment Bill—
Motion to consider. 128, 129-37, 158,
159.
Motion to pass. 170.
Nomination of the —— as a member of
the Committec on Petitions. 42.
Buolutxon re— -

. Bihta railway d.uuter $00-03."

Closer association of the Iagilhtm
with the defence policy of Govar_n-
ment. 72-75,78, 77.

Enlistment of Madrasis in the Indnn
Army and Indian Air Force. 223,
227.81, 247.

Pay—
Resolution re scheme for increasing the
——, eto., of the British Army in,'[ndll.
177-83.

See ** ATTACHMENT OF —— .
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PAY AND ALLOWANCES—
Question re increases in ——, eto., granted
to British troops. 52.

Peran Cope (AyeNDMENT) Brut—
See “ Indian —— " under * By, .

‘Prrruors, CoOMMITTREE ON— -
Constitution of the ——. 42.

PerroL Tax Fonp—
Statement (laid on the table) re objects
which the aviation share of the
was exponded, 29-32.

Pr.ors—
Question re training of seven —— at the
Acronautical Training Centre, Delhi,
for the Indian Air Force. 324.

PLATFORMS—
Question re railway stations on the A. B. R.
with raised —. 16.

Povrrioar PrisoNERs— ‘

Information (laid on the table) re —— in
;Iée centrally administered “areas. 35-
Poro Grouxb, ABBOTTABAD—

Question re . 53.
PoLyaaMous MaRrAGE REGULATING
L— .
Bee *——* under * By, ",
PorTERS—

‘8ee “ RATLWAY LIoENagD —— .
Posrs AND TRLEGRAPHS DIRECTORATE—
Question re—
Grievanocea of second division olerks of
the —, 25,
Reorganization of the —, 28.
PoraTops— . '
ngztim re import of —— from Ttaly.
PREFERENTIAL TREATMENT—
Resolution r¢e —— in recruitment to

public services for voluntary . sanitary |
and uplift work. 93-100.tuy i

-| PrEsipENT, HON. THE—

Congratulations by the —-— to recipients
of Honours. 45-47. .

Expressions of t in connection
with the death of Mr. G. 8. Khaparde
and Mr. Sitakanta Mahapatra. 43-44.

Expressions of regret.in connection with
the death of Sir Phiroze Sethna. 814-
16.

Remarks by the —— that it is great
discourtesy to the House on the part
of & Member who has given notice. of
about a hundrod questions that he
should®ot be present to put the ques-
tions or ask in time for permission to
authorize some other Member to put
the questions. 49, 336.

PREVENTION oF CRUELTY TO ANIMALS
(AMENDMENT) BiLL—
See *“ —— ' under “ Bu.L .
PRISONERS—
See “ STATE —— ",
Prrrewt Ras, Sarpan—
Question re -——, an escaped prisoner, who

surrendered to Mr. Gandhi. 326.

ProrEssor OF SUGAR ENGINEERING—

Question re appointment of —— at the
Imperial Institute of Sugar Technology,
Cawnpore. 54-55.

PrROGRAMMES—
See *‘ INDTAN ——
PromMoTION—

Question re progreas in the —— of Indian

officers to higher ranks. 4-6.
ProTECTIVE DUTIES—

Question re recommendations of the Tariff
Board with respect to the revenue sur-
oharge on the —- on paper and paper
pulp. 54.

PROVINCIAL LEGISLATURRS—

Question re resolutions passed by the —

on the subject of Federation. 336.
PuBLIC SERVICES—

Resolution re preferontial treatment in
recruitment to —— for  voluntary
sanitary and uplift work. ©3-100.

PupLio 8rrviors 1 BurMa—

Question re admission of domiciled Indians

to — 215. ‘

”
.
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Q.

QUARTERS—

See ** STAry —— ™,

. R.
Rabpio—

See ** ALL-INDIA —— ™,
RaLway(s)—

Assam Bengal ——

Question re—
Details of accommodation provided
in staff quarters on the 16.
Passenger traffic earnings on the ——,
15-16.
Railway stations on the —— with
raised platforms. 16.
Bengal and North Western ——
Question re—
Robbery of a mail bag at Saiyedpur
Bhitri Station, ——.  11.
Robbery on 73-Up fast passenger,
9.

Bombay, Ba.roda and Central India ——
Question re manufacture of loocomo-
tives by the -——. 215.
Eastern Bengal ——

Question re—

Project for the construction of a line
from Ishurdi to Sadhugenj, —
11-13.

Project for the extension of the
Ka.lukhsh~Bhatmpam Section,

Raxlway bndge over the Brahmaputra
211.

river, :
Resolution re oonstruction of &
railway line between Ishurdi, —,
and Sadhuganj. 192-98.

Statement (laid on the table) re

repairs to Hardinge Bridge, ——.
108-09.
East Indian —
Information (laid on the table re—

Application of the new leave rules by
the —. 41,

Appomtment of Indian apprentices
in suitable permanent posts after
undergoing training in the i

and wagon shops of the ——, 41.

. Rarwway(s)—contd.

Bast Indian—contd.

Number of Indian foremen, assis-
tant foremen and chargemen
employed in the Carriage and
Wagon Shops of the ——. 42.

Question re—

Advertisement for a lady typist by
the Administration at Luock-
now. 10.

Amount of compensation paid to the
injured, eto., in the railway aoci-

dent at Bihta, —. 8-9.
Rsol.l;:;y accident at Hardwar, —.
Railway accident near Meadhupur,
Ro;ry 312171.5-Up Punjab Mail, —.

Misos 10.

Information (laid on the table) re total
amount recovered annually a8
license fees on Class I —— in respect
of contracts for Indian catering. 41.

Question re—

Capital outlay by ——on military
yards and sidings, etc., eto. 20-21.
Travelling hawkers on 327.
Travelling ticket examiners on ~—.
214.
North Western ——

Information (laid on the table) re—

Number of cooly jemadars employed

by the —. 110.
Number of licensed coolies on ste-
tions of the —. 110-12.
Question re—
Appointment of Mr. Mehra as Ins-
of Works, ——. 338, 338-
‘39, 330-40.
Train timings on the Kalka-Simls
Section, ——. 341-42.
South Bihar —-
Question re —. 14.
State-managed —

Information (laid on the
number of looomotlm, carriages
and wagons sorapped, t heir orlgmu.l
prices and the prices realized from
sale of sorap by each of the —
for the year 1936. 39-40.

table) re
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1

Ramwway(s)—concld.
Esta e-Managed—contd.
Question re—

Appointment of an Indian as General
Manager of a —. 340-41.

Number of railway wagons built on
.—— for the carriage of aeroplanes.
340.

Recruitment of boy firemen by —.
23.

Recruitment of subordinate staff on

RATLWAY AOCIDENT—
Question re—

Amount of compensation paid to the
injured, etc., in the ——at Bihta,
E.LR. 8.9

—— at Hardwar, E. I. R. 9-10.

——near Madhupur, E.I. R. 327.

RaAmLwaY BRIDGE—

Question re —— over the Brahmaputra
river, E. B. R. 2l11.

Ramwway CoNOESSIONS—

Question re withdrawal of —— granted to
the Defence Department. 21.

Rarmway FrRE1Gar oxn CoaL—
Question re surcharge on ——. 217.

Rawway LioENsEp PorTERS—
Question re grievances of —, 271.

RanLway Ling—

Question re project for the construction of
from Ishurdi to Sadhuganj,

&
E. B.R. 11-13.

Resolution re construction of & ——
between Ishurdi, E. B. R., and
Sadhuganj. 192-98.

‘RarLwAY MBOHANIOAL, WORKSHOPS—

Question re—

Importation of foremen for ~—. 22.23.
Nu:\bor of jourrieymen recruited for
the —. 28.

Ramway Sramrons—

Q'nes.tion_re on the A. B. R., with'
raised platforms. 16. 3

RAILWAY WAGONS—
Question re number of —— built on
State-managed Railways for the carriage
of aeroplanes. 340.

RamLway WORKSHOPS—
Question re economies effected in-——
as 8 result of the recommendations of
the Dickinson Committee. 21-22.

Ram CHAND BaraT—

Question re ——, convicted in Ajmgr for
an attempt on the life of Mr. Gibson.
171. *

RaM SaRaAN Das,
Lara—
Criminal Law Amendment Bill—

Motion to consider. 132, 147, 160-86.

Expressions of regret in connection with
the death of Mr. G. 8. Khaparde and Mr.
Sitakanta Mahapatra. 43-44.

Expreesions or regret in connection with
the death of Sir Phiroze Sethna. 316-
17.

Motion for Adjournment re announcement
by His Excellency the Commander-in-
Chief in connection with the subject of
defence. 277.

Nomination of the
Chairmen. 42.

Question re—
Air-conditioning of barracks occupied

by British troops. 6-7.

Air defence measures. 2.

Application of the War Office scheme to
the Indian Army. 3.

Appointment of Agents of the Govern-
ment of India in certain colonies.
217.

Appointment of an Indian as General
Manager of a State-managed Rail-
way. 340-41.

Appointment of Mr. Mehra as Inspec-
tor of Works, N. W. R. 838, 838-39,
339-40.

Assistance to Flying Clubs. 28.

Capital outlay by Railways on mili-
tary yards and sidings, etc., etc.
20-21.

Delay in sending military aid to Bannu
on the night it was raided. 228.

Eoonomies effected in railway work-
shops as & result of the recommenda-
tions of the Dickinson Committee.
21-22, ‘

Hon. Ral Basapum

to the Panel of
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Ram  Sarax Das, How. Rar Bamipur

Ray Cyaupnury, HoN. Mg. . KuMar:
L““'."W' SANEKAR— e
Question re—comd. . :
Ghirths, Bahtis and Changs of the Question re—

Punjab. 208,

Gr;evn.nces of railway licensed porters.
71. '

Importation of foremen for railway
mechanical workshons. 22.23.

Increase in recruitment of Indians. in
the higher ranks of the Indian Army
and Royal Indian Navy. 3-4.

King’s commissicned Erisish officers
and King's commissioned Indian
officers. 6. '

Measures aguinst gas attacks. 217.

Number of journeymen recruited. -for
t he railway mechanical workshops, 23.

Number of railway wagons . built. on
State-managed Railways = for the
carriage of aeroplanes. 340.

Recommendations of the Ghee Con-
ference. 20. .

Recruitment of boy firernen by State-
managed Railways. 23. .
Recruitment of Hindur to the Royal

Indian Navy. 324-26.

Recruitment of subordinate staff on
State-managed Railways. 338.

Savings offected due to mechanization
of the Army in India. 5-6.

Bettlement of claims in connection with
the abandonment of the abattoir
at Lahore. 208. '

Share of the Defence Department in
the cost of the Ecclesiastical Estab-
lishment. 7., .

Surcharge on railway freight on ooal
217.

Training of seven pilots at the Aero-|’

. nautical Training Centre, Delhi, for
the Indian Air Foroe. 394.

Viceroy’s ocommissioned officers. 2-3.

Withdrawal of railway
granted tothe Defence Department.
21.

Raesolution re—
Bihta railway disaster. 288-90.
Closer association of the Legislature

with the defence policy of Govern-|

. ment. 81-82. - ‘
Enlistment of Madrasis in the Indian
Army and Indian Air Foroe, 268-60.

Representation of .the Goverament of|.

India on the West Indies Royal
Commission. 188.

conoessions |

Appointment of Professor of Sugar
Engineering at the Imperial Insti-
tute of Sugar Technology, Cawn-
pore. 54-566.

Communication from the Federation of
Indian Chambers of Commerce and
Industry on Indo-Afghan trade rela-

tions. 107-08.
Establishment of a silk conditioning
house in Howrah. 108,

Existing policy of the Central Govern-
ment regarding the grant of arms
licences. 14. I

Tmport of potatoes from Italy. 342.

Joint Lac Conference. " 341.

"Progress of Indo-British trade negotia-
tions, etc. 55-66.

Project for the construction of a line
from Ishurdi to Sadhuganj, E. B. R.
11-13. ' o

Project for the extension of the Kala-
khali-Bhatipara Section, E. B. R. 13.

Publication of the Tarif! Board's Repott
on sugar. §5.. . .

Recommendations of the Tariff Board
with respect to the revenue surcharge
on the protective duties on .paper
and paper pulp. 54.

SBouth Bihar Railway. 14.

Sugar Committee appointed by the
Government of the United Provinces
and Bibar. 13-14.- .

Taking over of the Salt Administra
tion in Bengal by the Central Govera-

ment. 55. .
Telophone  operators tempo::n‘nly
employed by the Divisional Engineer,

Telegraphs, Daccs Division. - 341.
Trade agreément with pt. 174
Train timings on the Kalka-Smila seo-

tion, N. W. R. 341.42.

Reeolution re— )

Construction of a railway line between
Tshurdi, E. B. R., and Sadhuganj.
192-06, 198. : L

Enlistment - of - Madrasis in the Indian
Army and Indian Air Force, 243-#4,
248, 252, 256.

Preferential treatment in - recruitment
to public services for voluntary
sanftary and' uplift “work. "93-96,
”'1%. st Pt s CERIUE N
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RBOBUITMENT—
Question re—

Increase in —— of Indians in the higher
ranks of the Indian Army and Royal
Indian Navy. 3-4. :

—— of Bengalis in the Indian Army.
325-26.

—— of boy firemen by State-managed
Railways. 23.

——of Hindus to the Royal Indian
Navy. 324-25.

——of subordinate staff on State-
managed Railways. 338.

RaauraTIiON 111 OF 1818—

Question re names of State prisoners
confined under ——, 212-13.

REPATRIATES—
See ““SouTn AFRICAN —— .

REPATRIATION—

Question re —— of Indian labourers
from Malaya. 172.

RepEaLING BIiLi—
See *“ ——" under ** BruL ™.

Reserve Banx oF INDIA—
Question re—
Conditions under which the issue
banknotes for the Government of

Burma. 11.
Gratuity paid to the first Governor of
the ——. 335.

Redisoount by the —— at special rates
bills of approved moneylenders drawn
for advances to cultivators against

produce. 329-34.
Reserve Funp—
8ee ‘* DEFENCE —— ',

RESOLUTION re—
Bihta railway disaster. 277.307.
British Army. Scheme for increasing the
pay, etc., of the —— in India. 177-83.
Clospr association of the Legislature
with the defence policy of Govern-
ment. 63-68, 88-91, 92.

"RESOLUTION re—contd.

Defence policy. Closer aasociation - of
the Legialature with the —— of Govern-
ment. 63-93.

Eastern Bengal Railway. Construction
of a railway line between Ishurdi, —,
and Sadhuganj. 192-98.

Excavations on the site of Korkai, eto.,
Tinnevelly district. 307-11.

Indian Air Forve. Enlistment of Madrasis
in the Indian Army and ——. 218-85.

Indian Army. Enlistment of Madrasis
in the —— and Indian Air Force. 218-
65.

Korkai. RExcavations on the site of —,
etc., Tinnevelly district. 307-11.

Legislature. Closer association of the

with the defence policy of Govern.
ment. 63-93. '

Madrasis. Enlistment of —- in the
Indian Army and Indian Air Force.
218-85.

Pay, eto. Scheme for increasing the —,
of the British Army in India. 177-83.

Preferential ~ treatment in  reoruit-
ment to public services for voluntary
sanitary and uplift work. 93-100.

Public services. Preferential treatment
in recruitment to —— for voluntary
sanitary and uplift work. 93-100.

Railway line. Construction of a-——
between Ishurdi, E. B. R., and Sadhu-
ganj. 192-98.

Sanitary and uplift work. Preferential
treatment in recruitment to public
services for voluntary ——. 98-100.

West Indies Royal Cowmmission. Re-
presentation of the Government of India
on the —. 183.91.

RESOLUTIONS—

Question re—

——passed by Provincial Legisla-
tures on the subject of Federation.
336.

—— passed by Provincial Legislatures
and public bodies against the estab-
lishment of Federation. 24-25.

REVENUR SUROHARGE—

Question re recommendations of the
Tarift Board with respect to the —— on
the protective duties on paper and paper
pulp. 64
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REVOLVERS—
Question re conviction of three in
Delhi for unlswful possession of swords,

——and guns purchased at a Govern-
ment auction. :270.

Riom—
Question re imports of — and dy
from Burma into India. 337.1’.‘d
RorLEs AND AMMUNITION—
B8ée * SxrvioE — .

Riors—
See “ BurMa —— .

Riors INn BurMa—
Motion for Adjournment re —. 27-29.
ROBBERY—
Quostion re—
—— of a mail bag at Saiyedpur Bhitri
Station, B. & N. W. R. 11.
—— on 5-Up Punjab Mail, E. I. R. 10.
——on 73-Up fast passenger, B. &
N. W. R. 9.

Roox Forr TRICHINOPOLY—-
Question re discovery and inscription on
the top of the —. 108.

Roy, HoNn. Mr. 8. N.—
Congratulations to the —— on his C.8.1.
46

Oath of Office. 1.

Roy CaowpnUrY, HoN. Mr. Susit KuMaR—

Civil Procedure Amendment Bill—
Motion to introduce. 307.

Polygamous Marriage Regulating Bill—
Motion to introduce. 60, 61, 62, 63.
Motion to circulate. 202.

Question re death of a patient at
the Irwin Hoepital, Delhi. 16-17.

Question (supplementary) re imports of
rice and paddy from Burma into India.
337.

Resolution re emlistment of Madrasis in
the Indian Army snd Indian Air Foroe.
252.

Bhebaity Bill—
Motion to circulate.

198.-99, 200, 202.

Rovar Commission—
See ** Wrst INDIRS —"",

RovaL INDAN Navy—
Question re—
Increase in recruitment of Indians in the
higher ranks of the Indian Army

and —, 3-4.
Recruitment of Hindus to the ——.
324-25.

RoyaL INDIAN Navy EQuarization Fomp—

Question re balance at credit of the ——
and the Defence Reserve Fund. 324.

RuLmwe—
Adjournment, Motion for—
A —— on a matter which is neither

definite nor of urgent public impor-
tance is inadmissible, 273.

A subject which has been discussed time
and again is not a matter of urgent
public importance and if further dis-
cussion is desired it should be by
means of a Resolution and not & ——.
276.

A —— which anticipates discussion of &
subject which will arise on & prior
Motion of which not only has notice
been given but which has been
ballotted for and a date fixed for its
hearing, out of order. 27-20.

Not more than one matter can be dis-
ocussed on a ——, and the —— must
be restricted to a specific matter of
recent ocourrence. 273.

Two subjects which are entirely opposed
to each other and are of a different
nature and character cannot be put in
one single Motion and debated on &
—. 278.

Bill—

Chair has no power to rule as out of

order & badly drafted —. 208
Bill/Amendment{(s)—

—— to & —— which require the
Governor General’s sanction under
the Government of India Act and
if such sanotion had not been ob-
tained, the amendments are out
of order. 167.
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—

RoLnvg—oontd.

Bill/Introduction (stage)— .
in opposition are permis-
sible at the —— of & —— but not
speeches in support. 6l.
Bill/Bpeeches— .
—— 'in opposition are permissible
at the introduction stage of & ——
but not in support. 6l.

Ruree RaTio—
Question re lowering of the —. 270,
RussmnL, Hon. Sm GurHRIZ—

Resolution re—
Bihta railway disaster. 284, 287, 292,
293-99, 304, 305, 306.
Construction of a railway line between
I;hu;(sh. E. B. R, and Sadhuganj.
197-98.

Russa—
See “ INDIAN(B) .

8.

S8apEUGANS, E. B. R.—

Sarry, HoN. MR. P. N.—contd.
Motion for Adjournment re—condd.

Nomination of the —— as a member
of the Committee: on Petitions. 42.

Question re— .

Annual camps of University Training
Corps, etc. 206.

Appointment of  Superintendent of
Insurance. 58-590.

Number, names, etc., tl‘:: ];l:n-lndin.n
experts appointed in partment
ofpeEkiuc:t}ijoo: Health and Lands.
56-58.

Rediscoant by the Reserve Bank of
India at special rates bills of approved
moneylenders drawn for advances to-
cultivators against produce. 328-34.

Total expenditure incurred in oonneo-
tion with the visits of Sir Muhammad
Zafrulla Khan to England for the
purposes of the Indo-British trade
negotiations. 59.

Question (supplementary) re—

Burma riots. 176.

Increase in recruitment of Indians in:
the higher ranks of the Indian Army
and Royal Indian Navy. 3-4.

King’s ocommissioned British officers
and King's commissioned Indian

See *“ RaiLway Lixg .

Saryep Brrrer StaTION, B. & N. W. R. —
See ‘° ROBBERY .

BaLT ADMINISTRATION IN BENGAL—
Question re taking over of the —
the Central Government. 55. by

SANTTARY AND UrLrFr WoORE—

Resolution rs preferential treatment im
| recruitmeat to public services for vo-
. luntary ——. 93.100.

Sarru, HoN. MB. P, N.—
Criminal Law Amendment Bill—
M;it;ign to consider. 133, 135, 13746,
Motion for Adjournment re—
Announcement by His Exoellency the
Commander-in-Chief in  oommeotion
with the subject of defence. 272.73.
Riots in Burma. 27.

officers. 6.

Share of the Defence Department in the
cost of the Hcalesiastical Establish-
ment. 7.

Subjects of Indian States in Southern
Rhodesia. 106.

Reasolution re—

Bihta railway disaster. 277.84, 285,

Enlistment of Madrasis in the Indian
Army and Indian Air Force. 239-41.

Representation of the Government of
India on the West Indies Royal
Commission. 187-88.

Scheme for increasing the pay, eto., of the-
British Army in India. 177-80, 183..

ScrooLs—

Information (laid on the table) re supply
by Government of service rifles and
ammunition free of cost to certain non-
military —— in India. 34.

SoixRTIFIC EXPLORATION—

Question re —— in Sikkim by the new
German expedition. 108.
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8xo0oNp Drviston CLERERS—

Question re grievances of —— of the Posts
and Telographs Directorate. 25.

8xevice RIFLES AND AMMUNITION—

Information (laid on the table) re supply
by Government of —— free of cost to
oertain non-military schools in India.
4.

8rTHNA, HON. SIR PHIBOZE—
Criminal Law Amendment Bill—
Motion to ocomnsider. 125.29.
Expressions’ of regret in connection with

the death of -—. 314-21.
Indian Succession Act (Amendment)
Bill—

Motion re appointment of the Hon.
Mr. Shavax A. Lal to the Belest Com-
mittee. 93.

Motion for Adjournment re riots in Burma.

27.

Question re—

Appointment of Agents of the Govern-
ment of India in certain Colonies. 19.

Control of native lands in Fiji and the
deputation of an officer to the Colony.
19.

Illegal emigration to Malaya. 18.

Judgments passed by the Caloutta and
Bombay High Courts in oertain in-
come-tax cases. 56.

Number of Indian emigrants to and
from Malaya. 18.

Prohibition of Indian emigration to
Malaya. 19.

Publication of an annual review on the
lines of The Colonial Empire in
1937-38. 20.

Renewal of leases of native land in Fiji.
19.

Wages of Indian and Chinese labourers
in Malaya. 18.

Wages of Indnn labourers in Malaya.
17-18.

Question (short notice) re Burma riots.

174-77.

Resolution re—

Closer association of the Legislature
with the defence policy of Govem
mont. 09-72.

{8xTANA, HoN. BIR PHIROZE—CcON(.

Kesolution re—contd.

Representation of the Government of
India on the West Indies Royal Com-
mission. 183-87 190-91,

Scheme for increasing the
the British Army in Indj

SEEBAITY Brni—

See - —— " under “ B *,

y, eto., of
181-82,

SIRERmM—
8ee * GERMAX ExrPEDITION ”.

8nx Coxprriosine Hovss—

Question re establishment of & — in
Howrah. 108.

Soim—
8ee “ EXTRADITION AGREEMENTS .

SIND SaLr Law AMENDMENT Brir—
SGG “ under .« BoL n.

Smvr1axG, CHINA—

See * INDIAX TraADERS .

SrLape, HoN. M. M.—

Congratulations-to the —— on his C. I. E,
46,

Indian Tea Cess (Amondment) Bill—
Motion to consider. 355.
Motion to pass. 356.

Oath of Office. 1.

SLAVERY—

Question re suppression of —— in the
tribal areas of Assam. 207-11.

SLoMs—

Question re clearance of —— in Durban,
South Africa. 326.
SMUGGLING—
Question re measures taken to prevent
—_— 25.

SouTH AFRICARN REPATRIATES—

Question re schome of oolonization at
Kolur for —. 172.73.
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SouTH BIHAR RAmLway— ‘
“See'* —= * utider “ RATLWAY(S)"".

SoutEERN RHODESIA—
See “ INDIAN StaTES .

STaFF QUARTERS—

Question re details of accommodation
provided in —— on the A. B. R, 16.

STATE-MANAGED RAILWAYS—
See ** —— " under “ RaLway(s) .
StaTEMENT (laid on the table) re—
Objects on which the aviation. share of the
Petrol Tax Fund was expended. 29.32.
STATEMENT oF BUSINESS—
——— by the Hon. the Leader of the House.
101, 312, 345-46.
STATE PRISONERS—
Question re names of —— confined under
Regulation ITT of 1818. 212-18.
. 8roxes, HoN. Mr. H. G.—
Oath of Office. 1.
SUBORDINATE STAFF—
Question re. .recruitment of —— on State-
managed Railways. 338. \

SuBvVENTION—
Question re raising of —— of the North
Weat. Frontier. 107.

SvocessioN Acr (AMeNDMENT) Brir—
See *“ Indian ——  under ** Brr, ",
SUGAR— h
Question re publication of the Tariff
Board’s report on ——., 24, 55.
Svear Commrrrer—
Question re — 4 by the Gov-

ppointed
érnments of the United Provinces and
Bibar. 13.14.

Svear ENeNEErRmNG—
Sec “ Prormssor oy — ",

Bvear INpysTey ProrEoTION (TEMPORARY
ExtaNsioN) Br,—
Beg «“ _ » under “ Bng *.

8vean Mmrs—

re appointment of ——, 58.59,

SUPERIOR APPOINTMENTS—

y
Information (laid on'the tabls) re number
"of Europeans and Indians holding ——
in the Government of India Offices. ' 34.

SURCHARGE—

Question re —— on
coal. 217.
See *‘ RRVENUE —— "',

railway freight on

Sworps—

Question re conviction of three persons in
Delhi for uMawful possession of ——,
revolvers. and guns purchased at a Gov-

ernment auction. 270.

SyEp AMiR HaSAY Mmza—

Question re deportation of —— from the
U. 8. A, 260.

T.

TARKF (AMBENDMENT) Brir—

See ** Indian —— under * By .

TARIFF BOARD—

Question re—
Publication of the —— ’s report on
Sugar. 24, 55. .
Recommendations of the —— with
respect to the revenue surcharge on
the protective duties on paper and
paper pulp. 54.

TARIFFS—

See * EGYPTIAN —— "..

TaTas Soxs, Ltp.—

Question . agreement with Mosars, —— ,
and Inl . National Airways, Ltd., for
the opera'’on of the Karachi-Colombo
and Karachi-Lahore air mail servioes,
respectively. 267.-68.

TeA Cgss (AMENDMENT) BrLr—

’Indian—-—”nnder“BnL".

Tza CoNTROL Bmi—
) ﬂ“ (1% In dl'.n —— ” und“ “ Bm‘ ".

Trar GA;—
Questioh re uee of —— in India. 107.
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TELEPHONE OPERATORS—

e

.Question re temporarily
by the Dmnonal Engineer, Tm
. Daops Divmon 341.

“Tas Corowul Exrma o 1937-88 .

Quemon re publication cf an annual re-
view on the lines of —. 20,

Txonxs, Hox. Ma. J. A.—

Oath of Office. 1, *

Polygamous Marriage Regulating Bill. —
Motion to circulate. 202-03.

Prevention of Cruelty to Animals (Amend-
ment) Bill—

Motion to oconsider. 347-49 352.
Motion to pass. 358.

Resolution re prefereptial treatment in
recruitment to public services for vo-
luntary sanitary and uplift work. 94,
96-99, 100.

Shebaity Bill—
Motion to circulate. 199-200.

TiorEr EXAMINERS—
See * TRAVELLING —— .

TRADE AGREEMENT—
Question r¢ —— with Egypt. 174.

T papE D1sPUTES (AMENDMENT) Brie—
M “ ” under (3 Bn‘L ll.
TrADE NEGOTIATIONS—
‘Question r¢ —— between India and

Ceylon. 328.
See * TNDO-BRITISH —— ',

TRADERS—

See “ INDIAN ——
TRAFFIO EARNINGE—

See *“ PASSENGER ——
Tramwing Corrs—

See ¢ UNIVERSITY ——
Trax TmMINGS—

”

"
.

”
.

Question ' re —— on the Kalka-Simla

section, N. W. R. 341-42.
TRAVELLING TIORET EXAMINERS—
Quegtion re —— on Railways. 214.

.| TRIBAL AREAS OF ASSAM—- ., ...

Question ;conppudon oflhv'e:;m ﬂp

TRIBESMEN—

See ““ AFRIDI — ',
TroOPS—

See ‘ BRITISH —— ',

U.

UNION OF SOUTH AFRIOA—

Question re non-European United Front
Movement in the ——. 1l. -

Univiesrry Tramwmve Comrps—

Q\I;&:-ion re annual camps of ——, eto.

UrLyr WoRK—
See “ SANTTARY AND — .
U.8. A—

See “ SYED. AMrB Hasan Mrrza *.

V.
VicrroY's CoMMIssioNED O¥FFIORRS—
Question re-——. 2-3.
w.
Waaes—
Question re —— of Indian labourers in
Malaya. 17-18.
WAGONS—
See * RAILWAY —— "
Was OFFIOR SCHEMB—
Question re—

Appho&tlon of the —— to the British
Army in India. 1-2.

Application of the —— to the Indian
Army. 8.
WAZIRISTAN—
Question re. situation in ——. 208.

‘WxsT InDIES RoYAL COMMISSION—
Resolution re represemtation of ﬂlo
Government of India on the ——. 188<¢
. 91, )
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Wiiiams, Hox. My. A. »8C— .. ..,
Congratuhhons to the —— on his O.LE.
. 46,
.Criminal Law Amendment Bill— -
Motion to oconsider. 112-14; 128, 160,
165-66.
Consideration of clause 2. 168-69.
Motion to pass.
Oath of Office. 1.
"Resolution re—

Closer association of the Legislature
with the defence policy of Government.
82-86.

Scheme for increasing the po.y.
of the British Army in India. 179

» 180-81.
WOooOLLEY, SIR LEONARD—
- Question re visit of —— to India. 328-29.

WORKMEN’S COMPENSATION (AMENDMENT)
BLi—

See ** ——  under “ BmLL .
WORKSHOPS—
See * RaLway —— .

ee ** RAILWAY MpcHANICAL —

Y.

YARDS AND SiDINGS—

See “ MILITARY —— 7,
YAREAND—

See “ INDIAN(8) .

YuvEras Darra Smvar, HoN. Raja—
Question re—

Admission of domiciled Indians to publio
services in Burma. 2185.

Advertisement for a lady typist by the
11301 R. Administration at Lucknow.

Advertisement for a lino operator by
the Government of India Press, New
Delhi. 214.

Advertisement for Assistant Aircraft
Inspoctors. 268.

Agreement with Messrs. Tatas Sons,
Ltd., and Indian National Au'wa,ys,
Ltd., for the operation of the Karachi-
Colombo and Karachi-Lahore air mail'
servioes, respectively. 267-68.

Yuyseas Darra Smrom, How. Rasa—conid. ,

Question re—conid.

Amount of com poid to the
injured, éto., in ‘the hilwa.y a.ooxdent
at Bihte, E. I. R. ' 8.9, '

Arrest of Indians in Russia. 269. '

Arrest of Mr. B. N. Das Gupta in Ger-

. many. 326-27. .

Atmhmentofpoyofoﬁom and other
mksoftheArmyinIndm 49-60.

Clearance of slume in Durban, South

Africa. 326.
Conditions regulating the use of bomb-
ing on the North West Frontier. 103.

Conditions under which the Reserve
Bank of India issue banknotes for the
Government of Burma. 11.

Conservation of coal and safety in coal
mines. 328.

Control over the Caloutta University.
215-16.

Cenviction of three persons in Delhi
for unlawful possession of swords,
revolvers and guns purchased at &
Government auction. 270.

Cost of maintenance of British troops in
India. 54.

Creation of & separate Andhra Provinoe.
7-8

Creation of & separate Karnatak Pro-
vince. 8.

Defence forces in India. 50. .

Deportation of Syed Amir Hasan Mirva
from the U. 8. A, 269.

Discovery and inscription on the top of
the Rock Fort, Trichinopoly. 106.
Discovery of ancient Pathan coins. 271.
Enlistment of Afridi tribeemen in the

Indian Army. 105.

Estimated running cost of a fleet of six
escort vessees in Indian waters. 51.

Extradition agreements with certain
Indian Btates bordering on Sind.
270.71.

Facilities provided by Government to
the German expedition to Nanga
Parbat. 108.

Ill-treatment of Indian merchants in
Chinese Turkestan. 103-04.

Increases in Egyptian tariffs on cotton
goods. 211-12.

Increases in pay and allowances, eto.,
granted to British troops. G52..

Indian Air Force. 53.

Indian coins. 268.
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Yuvesas Darfa 8ixgu, HoN. RAJA—-M -

Indians in Knhptmd Yarkand. 174.

'I.ndintmd-umsmhng China. 173-

4. o
Introduction of the Khaddar (Name
Protection) Aot, 1934, in Chief Com-
missioners’ Provinoces. 104-08.
Lowering of the rupee ratio. 270.
Manufacture of looomotives by the
B. B. & C. I. R. 215.
Maulvi Obeidullah Sindhi. 172.

Morgmgof(}oorgmtheMymSute

‘Measrs Mahomed Ali and Sons, Abys-

sinia. 173.

Names of State prisoners confined under
Regulation III of 1818, 212-]3.

Naval base in Kathiawar. 65l.

Non-European United Front Movement
in the Union of South Africa. 11.

Number of Indian officers in the Irdian
Army above the rank of captain. 63.

Ofﬁgi of the Director of Civil Aviation.
104.

Polo ground, Abbottabad. 53.

Proposed establishment of an High Court
in Aseam. 327.

Raoilway aocident at Hardwar, E. 1. R.

-10.

Railway aocident
E.ILR. 327

Railway bridge over the Brahmaputra
river, E. B. R. 211.

Raiging of subvention of the North
West Frontier. 107.

Ram Chand Bapat, convicted in Ajmer
for an attempt on the life of Mr.
Gibson. 171.

near Madhupur,

Yuveras Darra Stwdm, Hox. RuA—-wual
. Question re—oond. :

Reciprocal arrangements between the
Governments of India and Burms in
oonneotion with ekemption from de-
posits to be made by insurance oom-
panice under the Insurance law of each
country. 270.

Rejection by All-India Radio to indlpde
the song ** Bande Mataram ™ in Ip-
dian programmes. 172.

Release of Hansraj Willess. 171.

Reorganization of certain military com.
mands. 651.

' Bep:trmﬁon of Indian labourers from

Malaya. 172.

Beturn of antiquities of Burma to
Burma. 214.

Robbery of a mail bag at Saiyedpur
Bhitri Station, B. & N. W. R. 11.

Robbery on 5-Up Punja.b Mail, E. I. R.
10.

Robbery on 73- Up fast passenger, B.
&N.W.R.9 '

Sardar Prithwi Singh, an escaped pris-
oner, who surrendered to Mr. Gandhi.
326.

Scheme of colonization at XKolur for
South African repatriates. 172-73.

Socientifio exploration in Sikkim by the
new German expedition. 108.

Situation in Waziristan. 205.

Bubjects of Indian States in Southern
Rhodesia. 105.

Suppression of slavery in the tribal
areas of Aseam. 207-11.

Trade negotiations between India and
Ceylon. 328.

Training of Afghans in India for the
Afghan Air Force. 104.

Travelling hawkers on Railways. 327,

'l‘mvelhng ticket examiners on Railways.
214.

Use of tear in India. 107.

Visit of Sir ﬁonn.rd Woolley to Indis.
328-29.
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